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fearaetWest UHR
werePrar fart

eer: arta 30 Weng, 2010/ 2009

SRT
ves sl saat Badr site aga

qos enor atx fafaaa) afefaa, 2009 (2009 aT

21) oT arr 26 a soem (2) went wera or var aed By

grata ste gary ugha we calcio & yer wo

F gard 8, watt

coca seat
ant !

aRfaa

afrahtial site satin wig ws & vem aaaOT swash

1. Sie are atte (4) ga aM ar aie arr

Zafer ais wes & wera 2010 8 |

(2) 4 wera A gas woreda aw athe yger

2. ORT — (1) sa Raa A we ae fe ay ae fase a aa G fleas 4

B—
(@) ‘fen sod a er enfta ak

(33)
va

RIERA B gadt arate site gafshr

aie

2009

(a) “rar” fazafaenca or ais wien afta 2:

(a) "ota O fosaffenca @ awa ata &

are FT Seas I sea zt ;

@) ‘aftart @ favafterca ar afters afta alk
(a) "arr & afar a are aaa |

aadt afrahtay

Bit |

catctat = fafa)
aint&:

after

(2) ware geal ak vel a) ga A 8 fag anita set z,

ast af eft, ot afafiaa eae: waa |

waa



3. frafterea G ay aert— arr 11 4 faite afterkal a afakad
Prafafad ara aftrant at ett, —

.

(i)

(ii)
(iii)

_ (iv)

(v)

afar SA aig aba);
dar after SH site bax);
BIA SRM ac SM aie wecd dehara);
quien faa; ak

|

fear

4. ooo at ake (1) woenkrafa, ar 12 at wo 4) F
aa oe vant @ afeRed, aferat or wart ae, ster

(@) ae ah Pree a aeaer erm;

wfeaat Prater

() we fot te ator a affarRal ar, ten ae ar
ur far sary wm War a, sae wari,
afters a ufed, sik sued err sik

arag us Wari, aera ak a arf a Pte mea aPer ara a eet Sia a fasaftencra ar feet faer sa
wares ote fica W fret ora fave at waa oie oar
ort er 1

Warreirenaiy,

(a) fazafterea a faxt fer sar & feet at a wafkra
sae Fray a ura at een Fae, va Perr a uta or
Ba WR aa (a) fea, Hoos ar sik sa

fy or at sea ural on cen arr dy wg
Reré at uit ue wa wea as a fra a a fay

ale ges ae, Heals S 4, WH Phea uta @ uz uel ana, af ay a, frre een ae
SX UG va aR a qe a, at aya

|

Bela Pe

Safad He

(a) wei, ver ate ar dara or year ur fier gag wad5

wre wer a ora aedt & at ag, wart asa wer & yes a fear sa arr fey wy fot a
mel



fax we We fer ae H ang Pas at ae,

Oe ge vlad wast cen,
ua dare ur faen

gore 88 Peel SF aque |

(s) yar suet oe ward sret fern, ae fora 4 ares are ,

fazafiencs a gab faet wren ot oriateat ar oa

fat ater 3 we farheaa a afta eye darn, ot,
a

sa oRfaat a oka a seaest a

A BT:

ag tar ares aed yd ae,
a

dor a gan fod fier gas a area sar eg gorem, fe

aa ver ares vet fee art afey ate afe ga

sat & aR sad ar ag aro aia fear we, a ge sa WwW

fear ae |

2) wa qearea S agree 8 aT SAN & oR sean fed ae aR

a amy weal ar wert oe 4 8, ay qerafa, aie ufe womfa a va

WF Raa 2, at tar aon, fre Aga ar, sad or wera

arm cen, gave, a sas ert Agar ater aa wy, oe

ari at me at gf & fry wen
:

Wey af a 1g Say a Gas ER sel far one Fz,

a Ba we sean erm |

5. Seat ot ta & Fae ak wd an wafer ak (4) wale

daha areal er |

2) at fer qr snare wae ara oem ak saat wt

weedfar wT |

3) gece, a waa ve we at afl & waeemea fafa

Mea St ate HY, AVA Te
:

Wy wer se si, sea at aah ar

MAMA HS, VTA Hl WR GS THAT |

anaes ve |

gorRerfé, fazaftenca

ultra

aeurRefea, azerqadt

anata, fazaftearcsa

fara faffetse

menferctea,

fee werftrafe
paar

=

farrsaa sift

ai



(4) aff or erates, wards & oR a ae Rat et ore & atSata at vers & fat AH went a frga ae ween, wt gaat 3aaa or ded, ca de aT we wenRefe, wes sree we Rea wy
ae ordi 8 a wa cH Gorse soy wt fee S waa sel aa, ak ga

ak ge yfanst er seer err
Wey

Oe sata aren, RI fey aA a ate a.ve at al aati 8 afte & fay adi ert |

(65) eon, aefiar ot arr 13 aka se get & afaftan,
ai peat or wart wen Wes SM,() ae forth a ar fart ah dom F sae es ak caerWat BAY Hi ST ;

(a) ae, # foaeani w fraso vam ak art
@ at got afturs 8 sara on cen we Bad

arm fe waft atk wae 4 faker 4 at;
@) wes oe WH wa seca eff, oi feeaterca 4 agfaaaA st Te wae fay sage et ak as Wh ford

wferat ar, ta fed aart a aftertal at ae
wom, fore ae ofa wae ; |

f) we, aera, oraeh we are, eet,
ar Rrerat aie grtfr gag GW tate otaRee a va warm & fag

ant afea aaa at fronel ue, ee,
wl et | ge vet (afafeal) ar aeaet ert:WY

ae 8S aA, we af a ada aah &
for, ag aaa a

we warn, ot S Hei
fey Bash SHY ;

ai

we warn

DAT, at

fagafeencta



(@) ae, & fart at arart at aquRefa vara we
ak vat aguRott a aa 3 chem, W 3 aa 3

. der & fay ae eT ;

(a) ae, fet oben at agua weet vert wt atk ofS ae

fareaa ora 2, a as Wh of feet aa a

et ae wart ;
wad ura fart wt atant @ fama, fext ate a art, ada ot

aan anfe, & fay aqme orag oe ar wie sr,
Wa afer grr fafafese ferar arg :

aeg ufe saat Raré uy, fee) wae grr fea war

fafzaa, fozaftencta at Gar 4 va fart afar oe vitae ward

seat a vat sa axes, freer oe tar

fear var 3, 8 dre fea ae, a atta ax

wat sk Oh atta oe a7 afra erm ;

(a) oe ah Raw a fat wife oH som gam a gery

aM at wafer er ; |

(@) we ar wa F We aaa 4 foram for ga

ara ada fet ora ute a wed at a % aed

ORAS HMA Way ef at de Wel Hag ge UH, wi a
aaa WAY aR asad aot ora aw Ruté, vile

HAE UR WA aiort a war at oem, Ree WAR syHA

A arret ar ert:

weg ae arent a weer a wa A wae

frat orem, fora we seer fafeaa afta erm ;

(@) ae, aerate, fasaftenca arapr ar ardta daar
.

frat oReq u wef sears fen a wrod wen uReq a
or ar a ay

Weel3

WT ¢

<

(8)

pr

Brew

fot

Dre oR we AUN VaosOVO,



Usa ake aenista cen ara Fert } wer

We Feat wet wg 4 orf ae;
|

(¢) ge ten a faut & fee a ord

ae Wawa wee oer & fey ae youfowto a
wea aie Hata wert ulead, fats

after 8 aqea ot affear wea ore oe & fac .

foam ak ten a Vera art GR sg GT Gare ;

(6) de weg eRe ak Satta uo seal ot ada ere Aaa
we ak fh war srt cen aA S at ary
ot FMT WET se Sas aR A fart ar A sara Hw
wa sad via oats A sre ow

(S) ae, wee at at waits ae a
4 Wa 4 dor 8 weal err feu ae ser

REM ae a fuko se oem, ale ae arava wat

wae ga Saher & fey forest a afta oe | wa

Raker a uy, aff saat wa 8 fe dara fet wer
OT OTs aX ara Laos aet z, at ae a

4, ger Mea 4 te wae & wear

BX GET UW HT BT ;

(6) ae, A ora ar war een, wl a

at ure ; sik
(1) as, we Yaa aor fe aera, aR, sears ate farsi

@ Tet BT TRIG wy S aque ake arias far oT ver 2

Tea Fs FA Vera A PART sass WT var |

6) A ta ara fae oie at Wet ehh ot oat 4

at og |

|

Vaodiovo

vo owttociogo,

TIS

/PRM

Serftrar

a

faeag

offal

6. verge of da awa sik a cen ak araf, f
() Sree ga yah S Re goals Ft Fava aaa a AHEAT



roel w, da SW Reet ote adh oe Ga an

searel 4 fafifese and eri frayed fee ore |

2) we of ua. Rad aie wore SAN GRO oT fat
& ort st weary ar aera ae 4 weal al waa

ada a ued aert ex fan wren fe sata

ares & seas, Fryar He |

(3) wire ar plete daa afrart erm sik gels &

ard ae |

(4) or ue water erm fr qe—

fexaftercra 4H var @ few antes ora art afta afte a ve

WM seq oa a} goer & fay fa ak

yuna & fey qaa—ervit dar or ak saa

ward BR TM WA ST Vg

we;
(a) OA ar Wh Ae 4 a A at

wy, & Maret sg Went Masa Ht Masa HR
;

(7) art weet wae wueal, cer fer aaah

waa wr eorex say ww ;

(a) fexaftarcta aftera, ara yar ae ay wafer fire

aerate sad meee A ae, of 4 a;

ot weet at at ore ai de fa

UN a ag ¢ ae weet a seal @ wrigal wr ufoar,

wh goat al ee S vs are Alar @

(a) faxaffencra err ur ae free arel ar wredafsal
4

a Daa a, FEIT we seer or, a weenie

ax ok gu ator & fer aay at gat Hr;

faxaffercra at aie @ our, visa we cendal ae aw

aie et a ; afk

Ufefraat

ferg
AY HRT

4

(®) Safire

fear—aernat

t Grog fear,

vicar,
(s)

2111

(8)
affrarferaae



@) seat Ss Tea ot wd ue gente,
| ak aenftofa err ates ore |

7. Fem foetake char at Fgfed, da Paar alk ef cet Tatweraatk aea~ 1) Fer fact sik cea aftent a gortufa en, 4
wa 3 fae asa wea aa, raat arr st at
Roast ow, da S Peet ak wat oe oy waa a

4% fate fog one, Pryac fra |

@)
ger Ret ak cra ar qlee Saha eraan & Pass prey HAT |

wa ger frat ote Gen sitter ar ve Rem ear ear aa we
RT oT fet aa ora 8 & oR ay weale Sr Ueoe 4 ved 8, a we aalt ar wert ve afer? err far wre,
feet ga water & fa Agar ak | Wh Pga we af a aah
far a wa ae ext ert ar figad vel ae fear one, ofa ey, eri |

(4) yea sik char afrart—
favafteraa a et oe mene eer vam athe seat Rea
Ma S war AVS ava VT;

(a) fasaftercra @ @ wa-wera @ serearet etm; ak
(7) tS ary facta aed or aed oem, wY Ba Gerafa err Pe oie

wl oRPaat a sare 4 fatafete fee oy |

(5) & Fraser & seals yer fact ate cheat aftront,—
& vaqewl ay amex aet & fay =e ak faewas aa, wats ak a a ak ae wre wee

BM ; :

(@) ze gaa een fe aradt cer amradt ae, fact aiAfa arr
fieda af 3 far Pad dail afte a ory sik WaT oFa wa we wort & fy fear omy, fad fore ae Hoy aT
arated fear wa z ;

|

at

ea eae

SVT
fagafterca

(3)

peteay<

aeratef

(#)

oeal «afer

(@) fazafeencra

fafrarat



(1) are facia af @ fey & afte we sik sure dar

for am ak oe, & wear er yea as ot wege fav

we & Mewes we Bad ae & fag At sera ern, fe

facta aqRu wre ue He cit we ;

(a) ae do safest at Rerfa sik fafteral at Ree ay,

AVR WIM ;

(S) WRG & dey an saan wie aw ar ak ga Afra

SIE BY ATTY TY oY ST

(a) werd at al, gortufa grr apie
aqafadsa A weet ;

(3) we arm fe woftaa val, aff, odiee she oat
ae wa ake wT orate aie fer a

BRE she eras aah G of Peer Paha are Fe,

a Sha wWaa—aaa oe safe By, fear war 2;

(ao) fart garg O alg WH wea a Arar, fore ae

aay fara @& Adea 4 arava ik
(@) orket dar arm ak ant een cer fac uffa a teal &

erga aig we ae vad aft a ae 8 a

Pact PT |

6) Fe fora ak cen aert a err ga AR ae we

wierd afrart @iftrarkat) gre, favaftercre ay wea ay & fou at wile,

wa oa & fay waka wate |

8. daftre attra at Pafed, dar a Pawar a wd ae seat

atk aera — (1) Herat are, vat ars at wy, faeafteraa

eral, wy ara ay daa S Ae G4 BFS aren afro
Fagan fear are |

(2) date odean afer a ta & feo ok ad wh efi
4 fatafdse ar one |

fazafeenera

more

afore z

sad. 3

fasaftarca ART

3

Wasi:<

aomterate

of



@) date gaat at Ras ater ae
eet or Wet we,

©)

Pr
Rear gee arr weer foe oT are ay Parra are

® Wea Ga He ;

(@) & fats 3 flea deft oder qT
faa Hl HLA ;

Bre ae Se
Sa

SAB ko oe Sa TEfart @t

(9) usta ok at afta afta, se a
Wears We BAT

(s) fazaftercra @ fog, aa fader aati wate ure deni 3
wre, Seftrs aearr wear ;

(@) ae tafe orion dar ort aie aa orieat ar Astor
OM Sl aaa at ort wer -

(6) ont 3 fe wer A AR
wragietal ot wart ar ae cen Pres wat -

(@) aie ora ot aes 3 vert a, ger eee
Ta Vas & wy A yaa oer -

(@) frafterea & frit } sears 3 orl, or wa

on srr a, CRA Se wy dare aor ur >

BIS fam & ord ¥ year: Pasa a waar -

G) Wor /flere / rafter / erat fait 4 sears site

Tee at Reta wey she or GEN ort fare Maw &

wT A or aT ;

far dee ate wenferal at qcasitern ada

oe Paar anh oh ae
8

eee ote ag Ra er otWada pear ; six

(6) ak ar err we anafea feet ara oda a awe

OT WAT HT |

|

weer

(#)

fasaftenca Ht

Vat

a:

GRE (ara) / ota

erage <

fearmegatt<

q,

anteste

()
at aT

10



9. dare afro i) a saat tad aie wet ae Tay

ak (4) are, wear ae ot fore a wee dor 4

fasaftercrafact, wt ararf at dftr a area a a ef, 4S Gara aera
fear ore |

(0) wort aifrern (il) Bt dar
S Pra ote ech GH eh, WY

a faite at ore |

(3) der aro yur: goo a Raté een sie Prafefea gel or

Wes BMT,

|

|

() ffer sonal & aot sik flare a term ak Va arial a ger

ae & fer alors @ wer PTs HAT ;

@a) faer geal a wre tafe ak umefia ot aaa

@ Sar ; ai
|

(7) fer & wae, Prafta dk oe wa Rat wet |

10. Bra Hoa safest at Pryafea, Wate Paar aie we aar saat

ak (1) ora wea arson a, err, & Parl 4

@ a vt Pw oa S Pere we ei 4S ar oa wager

cater4 8, ot sree al ufeat S ara or vel etn a waged aqua ae 4

eee at sea aet aaa ar a
Fergaet Fara sige

| ae

Honeat Raré ae |

2) ora sem after a ta faa ote ae Cet ehh, at

ai srarcat 4 ar arg |

@) Ba oem afraan get & aqued 4 gel a wera

arem,

(@) fazaftencra @ fet wore! 4 ora Pare er yee oe ok

fezaftenca 4 HM Tet Brat GS wr welder Hey;

(@) favafterea uRa Gere) a unit 3 aie
a ahora, cer ae ;

(@)fazafierca URE @ae) + wai > wean, yaorfoxio

TAT Bt WET,
|

aie

iy aerast

n ay. weofe err, fasafterca

fears

Preaferad

ETT

aifafarerat < Aa

11



@jaRex 4 a wer 3 oral J 8 wed
wma, faa va aac &, ut daft oe 8 fore

ak /a sexes afer ert wren, at
tk

Bae oa oe Wh ee a
washOy ;

faxafters } ort & wea at attefe fay autora oem,

Renae aaa se weg SF ae @ fagSe We GUST GMT Te oa ak ay wouwany afefaei
ae (ee) anfe A wean few wa vo Get 2

(@) ora wea afc & artes a aap faa ak wider
waa; ae

(@) gaat gna w od ada Pre ara wafer ar get ar
Teta BMT |

ward
frqerar

[

(s)

fas santa sad urate afte cer maar you ak

—aftacd

WAU

(4) werate, wr areer afforar a % ser Prt ar eer arateer eat oer & fer, feet ara afer ot mia oe We |

1. Wet Pose at fafa, ta Faw aie ed cen weet wferai aie
(1) Wen fase a data aftery em six

are Prgeet rar SOE |

©) vier Barre a ar & awa ole ad WH SM ot feces
ol 8S ory at ett |

’
.

3) Wet foae eeu 3 do Ras d aie oe am ak wae

3

se

ares 8 Peafekaa or te qed or wre GMT,
wart

fazaftercrs & otk faite Vie S agar
Ht Warst & fc ea de ae aT aidan

PRA;

(#) fPraat
fagaffenrea < Bq

12



. 3) acai, ot waged? oRPaat ar searesi, aie
frat

A faPftse fag ore a at genfe a gr
WIA OR Bi, ST UTA AT ;

(7) at Ba Went a tart wer aie Wena 3 fav

frat cen ara at fight gear, or stare, ear,

ee ce gal 8 sige ‘Sar wl aoe wet

wet;
(a) Weaat/tor sext arr fasafterea at @ fe we

ua ve aed gy fe dar fey ae ueq ua Went at

uo & arpa aie faRre & feu fated

a appar 8 dar | de wet wa da ae

RT SOT HY ufsea at mesa Tae WNT ;

(6) peat val or wanft—ore, cfs whee seat are

Bet PRAT | Ge HT ATA sie Get ae WH wa |

ga wet us, Wer ue eA de Gd ore ae

fey ong, cfs a Wen oat che wre we aga ae |

Ufa wt usa ual @ fast yor weed Choa) 8 gary

® fay aoe vet a ;
(@) Aha wensit S weer B ate faa wen, amt w af sd

ak et wer Went @ fay ee ve ak aged dar

om Ta we wag af a qr for wa Ww va

Ware PAT ;

(3) at wad Went @ fay var gRaeeit a quid

arart, wife VS wd sel A aard—fertrat a Efe), wean

ment dem der ate A wher oor
a @ fay ah ow wae | us Baa wen fa weet Went

vars & ferg waa uy af et wg wer

ta ay

TOT

Tees

wees se wae, Gar
afters’

grad
fasatax

Fara

URGE DI

fazaftereraapt

/PPAR HY aroha, my

Ufa, frre

13



GFR a ae dager wea er fear ony |

or deer aie wae gaat at ot ote, wel wel zs,ays ert ;

(a) 8 ure Slax UI wR oral & fay ate a
a(seas ari ae) wit dk ay gana wag

dar ara ak wast sa warm eg faite
aay 4 fer gars at ST ;

@) oa ori, wt fazafteraa 8 ore erex ae & cen ara a fade F
at at or Gia) & fora yar 8g andes wed & cen fazaftercaart aot yaa wal ot wenfta ora aed = S wer watBRANT@ fore Waray Hay:

@) Fal & fag ae dur ae ale waa, ws wae4 ae ak offeenaRa exer ak wre 8 ae deaaert or
oral @ for wet afters sary Lea:
Prae wer gi & fay wr sort, af wWenst 8 waaerm fafraat sik Praat ar or ae, Tena
wafers ay Pas aie fatter ae otk we

oe wag Fort 8 apnea ear;
(3) fas fora ae wae wend A &

@ ward, deat, do arifeted, a wit dar oer
cer Be, gate, ufe ate af, ulea warMER et aed Part;

(3) aH afta & at (tas we oe), vot ok wae ay

arent | Wee qari, seer wg aed wo GaN Sar
aie sf wa ow yam & fox oe aftrer F waa | wegar ower seer afar erm, fe ga yeni a fexi
aafea gra, forty siareer ward & fee geait a et a ea a

wy

1

(€)

sera fear
BeAr

Weil,

wafer fasaftercra

are

14



Bl Oy | anuell eR andar we sade sia ar
ate suai, wie Sr wars wy, aN Ft art

(7) ffen sargal @ ator /feammnell @ (rata)

@ faya 4 Wer dae ak ert a Raat 8 ary

Ue SIH FAY WIA;

(@)
& US ater sik Mea ania wrt Het;

(7) wet gona wa) a ora ae ae fazafdencta

Wrens & fore wae oa @refie are) GRY wear

Were, vedere, arterr afea @ dare, sew

Raat cen Wer oot S erect /

aon /yerr & fay ara ay aad, fafa

aa weil @ ar oe ae AGR

HEN; sR
@) goof sik grr oe oR feet aay

HUA MW BU Hl WHT HAT!

a. wrt <

faarerat

mora
wea

(@)

/
I,

(Fer

weal/ tap faci

(4) Wen froae at aquRefa 4 seat fest a wae or

var wea & fey, fart ora afar ar mrad ae wa |

12. at Gar H freer aie wd cen saat aie

ea — (1) & & aes, wl, war & fey

frontal ox err Agar fear org six ae ar
|

aftert eri |

(22)
& Poa ak ode @ aka ore Ge ce

Aeafteraa & wit & fee |

(3)
& aa ak wear et,

frafec

aHonfrate

fazafeenera

aera
wear wearer Sr

a a

(@) ag faafterca
& sr MRT PAT GT ;

@) ae fart & duel ufea,
G & fey

Gearsore Ta HT:

15



(1) ae a
wht St ure we aie oe TEE|

wel) or err,
|

(@) ae WRT Geter waa } o a dar ae
@ fae ern:

(Ss) ve dors aie flgrt & agers ust, se wer atk

Wort a ofa a, gad doer wre Fat da S sua
fery WAT ;

|

(3) ae ore @ afar or, wr wy adler wr

ae aie ort wy, dae Sk, Prat afer
Boore atk wail ak

ota fir wag Gree WIRE =a) A
weal arf;

(3) dé ort ok @aRes era, 3} yar at ae
ak art A fay aay AG Te aT ETT Se, wey aT
am ae wear vert Her:

(@) ae ager gears 3} waa H se yeR aaer

aaa wart oe & fay fear a ae; aie
@) qe four sik fier gadgat fay repr otk ort 3 ay

Sea A we: Pea eta vw |

at arahrat

waa Seavert eri
®) Games RpTeX

qdadl Gerarera arafrat
reo BY

neues
arm wrt a warm at aR GearyoT

ae wrteri
Raeaeita)

13. @ ora or i7 4 AAS d

& et, arerfe—
fazaftenca Frefertact urferepeor

(i) atk ate,

(ii) face aie

(ii) arr aia |

14. net Para & afte st (1) aR 1a BY SMT (1)

@vs (1) ak & aris ont Par & aahfte a vera a af

Wee
()

erty |

16



(2) af es (1) & anise os aR wae, ar So oR a aT

Weed Fel Yet 2, a My sak S fay ves wr wan wees afte
frat OTT |

@) fart amide weer a, sat & ot aA wea, at aw & waa

@ or a oF foo oa wa) :

(4) aoe 4 are coed weed sexe eno fay wet |
a

RUIN GH GM A sow H ar ga a ors va spn |

15. art frara at ae a is aH sue (3) 4 afta wiaaat

@ afiRed, art fara ot Aeafeked eri, seita—

(i) oe 27 @ sie var aS ERI aT 28

Sea VTA TM IRI 29 H yaad! wT

aed HAT;
|

(ii) faraftencra ar or wenfte pear, afsord

Ge BR aq LAT;

(iii) fren ot Wh erent, fore ae areas waa, 4 aA ae
ae ca WAR at awn Her sie

(iv) @ sqezit at wifta & for wae We vo wel

a BI HT, VT aaa wt aedta et |

16. WET ars waeal at (1) arr 19 BY soe (1) #

avs (@), @) ak & ves a & weal of carat da

ag arf|
(2) afe wos (1) & okie wae, ara a a ae wae ae

Yen @ a as sae fae sad wa Ww sat wae fea ore |

(3) wig al, sah GS Wt st aa wa as GS Taw H wT F

ot: frat on waa

4) tom 4% wh fafieay, sake & ggaa are fay ot! AT ITER

em a aan a, oeua ar ger a aa ern |

(6) afafRaa amet at & for ar fear orem ax

weer afta erm |

fazafterea

aafafete

()

CW
BI

fafafeaa
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17. Wat as St ak HH vue (3) wuss aria
weer ate Prafaked or garr cen or ured ee, salt

(1) wer as af, & fea } fazaftenca at
amet Ra) cer water & yaar aie peed cen wre
Re fearon & dare, fore ae ¥ agen sory adl fear war

wafer |

_ 2) wenrcadt cer seaeet & aoe & areal, -

|

(@) seams afk ore Saft vet at cen fear

arr oR, grt Pattee

& peat cen Bar at eit wr ofeenfta ae:

wferaak @er RT 19

mean

fasaftercra

arferraa,

gar até A. wet Pra & afaRad ett

ayaa BAT

(@) favafterca & faPerat, eater cen fevafterca

wh ae a wer ak oer cen

BM a frac frat stat wast we:
(1) fazaftercra @ ot al, feet ara ufea, WY wiat
fal, geet a Pa een, char de de
way a aRa + wera war & wa 4 fafaea wet,

fire te A wre ow ae a wt
wet 8, RY sa US S ania fact fy

(a) faer oRye cen fact at a ear 4 waa

frgfecata) eer farafese ;
wearqadl oad ok oars SB aga a,

SR or Gea aR Wet SMT ;
.

(@) FH atk S AR wae Grae) waa oT aA
HAT A Baa Dl AHR BAT;

faca. oral

<

Y W

wierdfe

Apart
afafe aerast

fen ate Wt ora adt ar

(s)

fazafterrera

18



(o) & tS ale oral ot, at fat arr a

OA MW GS QW HT;
& fey UAT yar wr aI Hea ae Vel

HH aR Hea; afk

(a) amt 8 fat ot eo, Fe
ft ak ager a feet aro after, a
miter wo cad ext fged feet al, car ge

Crp VAN, WearsPAT |

(3) ware are, va afte Rote vera oem, Prafefed arate ert
() & & fais sal A at ae wales ar

gate;
siftrat site a wnt ate cater ferg

a fog
TEoY;

(1) aie ora aenal ot dear aie wea a
ak fafa Geert oi wrt a

tem atk veto A apart fay ay fen & agus; ak
(a) af & ferg erat apr ore |

18, faen ufteq a (1) faen oReg at mea frafettsa erm,

(m) 44
(i) aera
(ii) ar (@) Para aifersaren;

(iii) apr afersara;

(iv) —s- (Heer Ufa);
(v)

—- Went Fram;
(vi) BIT BINT

(vii)

(viii) RTT;

(a) fazafeenca
®@ wat

uifedat4a

ua

|

areca

(&)

TTTBTI cafecal&

19



(ix) fazaftenca err write tenet 3 eee ; ai
(x) & at viata |

(@) aru

wees, ot fier oes ae aad Ay aS oT
fou my ef ate ot antes a

a;
(ii)

Ber Ret oftag ar sea fa ghar ger oe
a 2

oT atervet ert |

(ili) Waeat &
wa fees vores ert ;

(iv) wet weet 8 faen due wee, a at wo

wate & for ve By:
(v) tea 4

wht woe weet & err fi
Ie | adt Sh St om low D aes a
eer ar Pata aa err ; aie ;

(vi) afaftzacd art at at entfte fer cre aie
ar afta een |

19, fier ofteg
a

site (1) fer oes ga Sere meet
eM

& ant seharr awh, Mee ah she Aas we ger Reo Per ai
Sweat at ere wea cer soe wt afer at waka

oy fasal @ foe varart er sie tht amr aftedt ar gar ash oie
oot oT Wert ot uP A fe ore
Q@) Wirt wera a

we wf ware sre fer ate Prat

Se
ft

re
ee ff atte Cas

oate abt, sefq—
(®) at Saft Heat oe rere wer waar afk Perr

& wel, far gega ¥ weort @args) seams, ayers
or eet A yo ay Sar

(i

fexafteanrcra

FT

GING

® Iya

waren

Waal

arpa

aX at eri

20



(@@)
a oe fay wheal A emt a Agfa

ara ag WTI Tey;

(7) wre Sete fayal we =epRo 8 a fet Para a

year ars ara fdr fog ar w, flare wea ak oa we

Way Be;
(a) uarqadt sik aac faar sare ot

frafteraa & Mera arian, aq, Fare, wee, sedargferat

anfe & way 4 gy;

(Ss) ver as ao frefear & dda 4 ay sears @ ured a fear
MATT ua aw per

a to
AG BH %

aftrafe&

(i)

(ii)

Rrra at

(ii)
(iv)

fen gaat @ aaa 4 orl a weet ak
;

GT WIA ;
ert dart sata, Betd, wars

Goud aw safer wer WH al sey

ait Wet feat ar aie a7
& fry alenat ar ver aie wale;

Wert fara, wet se a cara ik
a Se cen eaxtal afta, wears ar waren;

frofaraa & wat wm wea ake saer spate
ol & da aqred ae wa; wal

wl araet zd;
vee ak

GREP Wart fey ret ST wd;

Pras

arent

«<

(v)

(vi

(vii) seteargierat, wragfeat

21



(viii) farafterca & aie wleneil, satrat ak fear
fq wie dg waa Bt a at Bh:

Gx) weal, otk off at dea
fear ort aren

&) aro Pore, a stet or Wor, dea ak Gar
oY fazaftencra at daftrs raft que fry

(xi) sri fare, aes aie Rem @ fore fasts wares
.

afe arg a, at ; .

(xii) at fart fare 4 fle
anfe 4 ay (fasal) at ae a ay fear
(am) /ten Pecan) aa ox

af are a Roe oer | cent fee ae,
amet A veer ae of ahaa wo 8 Rooke aoe 8 of,
freer @ ort ar Beh :|

aft wee as, fren veg ear
W ae wRed ak yaar ae ae Warsi &

gerd eet at awn wa S anion) ae
WT UW Se AHR ar wa aie ufe a-—frag
wl agua wel 8, a act ot Honea ow ffs fee

frat wa wy faze aif erm |

(a) fagafferca araht ae ara Paral
art fafaféss aecist @ seats, feet cen ary

Gt HM, seas six sea oraa wet wr fated ae;
(8) Vaio or sreng fecal @ fee frafad a Ahr

fathitce
|

(@) fe wren, arama areal, areal

(eis), werent cen
a

fore eT ateah & ale wef ar sree, BRT;

urea

SAT

1 Ware Waray) YOUTH

(eRea),

22



@) weueq dente wel), waa ak

a déy uate sik dea gar ant ay
Hen a S ural awl @ wend, fod wen; aR

(51) Serge RAMSAR Sie oe AAT
|

20. ften utwa at aoe — (4) a dom, Wh ave a ak W

wry oe ar CS eI ae a goa are aa fear org)

b) dow A A ual, seal a tow a on EE Ra A
|

(3) fren a dont a Tole, sad Ga wae G va—foey arf
(4) fan oReq ol dom 4 fear F ay GA ae wae ett a

Uae S agua ge fear sig | fren Hl ad ey HT

after erm aie adl a a een 4 aaa at aa eh or after
erm|
21. dort as @ afta ak oafa— adorn as ok ada

Preaferad

(1) aort as, sik art afte fag aA at we a

8 fsa erm |

|

@)
aout Soren, chor aE

Se
eee,

a a
aA aa fee oe

TT BT |

(@) ata ote, @ otk fee @ fae aor
eer ake aren wer sas sas ore waar as

ak faer uReq ot at fava ox ford ae & ogee Br gfe.

® fer sagas was, weasel ar erm |

la) até, We wa wr or we wom, oY Peafreraa orient BH

ahort at saat
& fery arava et |

(6) dort as, ta araeel we dom atm ah ae wikis Was, VE WH

ag Hor a HA a Jom He |

(6) arora ars ar seer SPT |

PRrerni(gPatticrceat

fered fate
, wragiera,f

ar,

-~URGE

al

wenaax woarferafe

safe weet

Ors
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tern ae fee Fares suet weet send are feewT | FT SA a ee A som F a fade a Protas at ay
ol ae err |

22. aia er ea va a wiaca sik (1) faer ae Peete
erh,

G) gerate,

Gi) eateraa 3 feet ahah B arwer, veer SS gre ane waeat
8

gen fear ar aren ve ;
|

(ii) err fox ort are dr ; sik
(iv) Rar & via o wo A vp Tees |

|

(2) gerate, fact aati ar srt |

@) fasafteroa at Fa fa sik oat after, fae uff a
weed fea ern ale we aa ea or afta er |

|

4) wea Wears BS flea aft S wi wee, sa ate &, ge
& weer aaa & om af St aah fre ge oer BH |

(6) ar a de wae S aia a dow at cogs ert |

6) fort afafa, creat ar what ae cen aat S weal alan oer @ fare
at 4 oa OU oa de doe ae :

wey at Bradt sont a ae up at BS ara a ara
art |

(7) det S Ger, aaa a ars SEA sik Ga Heal, a gare F

aa at ag 8 wars waed went ue weer aS are flare fe ory oe,
fact GPA err utter far area |

.

(8) fact at & fre age ona othe rare are fare etait at Pra
owt wt a ama atk vad wet we amma ef, ak

aR ga ver Rat densi 8 afte awe, fret wae &

& faa sort at fear ware |

(0) em ate Gen era dar fu ae 3 alle aa
ax facia crane, fact wife & waa aie @ fer wa

(7)

a f
arr arfafese

fer <

i

fa si

aed Rat
OTT

fazsafaaraa
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amet ak agar dry afea a detest 3 fear, grr Pad et ay

aa dra vex vers ats mega fey |

23. War— (1) fasafterca S WH dara sh, oh uke ei
fafafese ore |

|

(2) vate ears teh fer gardai @ asa ot a fae a
we|
(3) we a fern, 4 faite fay my woeeit

& fra,
erfta a ward set fog ore |

o4, Wet a aaa weet (1) aa afedi— eet Frere ua fren

ta até or Sheet Ager ox aah, a
amet Mara a fae

weet @ asa ef aie th wed waa Wo ora wa Mga aX

gash, al ute gee ard 4 oft wast ; oie ter ay ats a aia ve

aid ae ta fet a, va Agar oe ael weer ERI gfe
® seas,fraet waa |

(2) seat seman cet A ety set far Ta
a— wei ates, a searest & ania & fry
ARN weer, aS a alae a iow a sear He eg aly was aE
fro wa a wa azar arqukerd 8, ct wars, am 4S feet va

tou H we & fer |

(3) carraa— (@) ait Frere, wet ats, foer ur favaiterca a fort
a aft & wars O fst ale Tar, wore

Br St Ta ERT Vs TUT GX WaT aie WORE
ERT UF WT Gd St Waray St VIET |

(a) faxafterca or aig ft afteniatre ef a aren) ORT
Sr va ERI SATA Ve IPT SY AHA:

wy ta wes, oh ote a ward ar
at rel d fg wen eer A whore

aT BT |

arate

By

fe

Tt &

frgfed <

oT t

T Oar okay 3 SITET

ufefaaat

Prater eet

fear7
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(7) aft fart a ag are, ve weer ar
vel Yer & fone ae Paifedt a safe a fara
TH a ae wag aes a fae or wae adi Ye oe I

25. vel ox Paferat sie sare sere ur at AA (1)

Ree, gona & ager 8, ae wtf ot oe grr
fey |

@) ffen oReg, soRed ak qa ae aa or a HF aed weal
agad 8 ua fests aed grr fier a aera afte a a:

Oey ta ey dacs ca ae oe ae far ce, wa ae we

Ree wr ke ara Hee, ah we afew a fate fer org ae ge afta
oer on afee a ¢ fear une ter ait a ue Ae oe
ae wa we fier oReg ant sad odd we, off at a, ak ART wer a
wl ae Sad A ter Hy flere a ae far one |

|

(3) fort wT afer et wat & fae asa aan wef BH fret
& Rrare & wo 4 afta ve eg Aged adi Par aren aw

Aaa aet ay |
|

(4) gern, ve af 8 omite oat 3 fy, we anna dee a
vitae Rafat ae fey wert ee |

|

26. at (1) ser, we—srard (ex), aad,
wet fact afrert stk & gel we & fev
fire ae eg aaa aftfeat ehh |

@) as (1) @ ata ute aaa afte, wena, at waar seae err, aie
arr armas: afta & asa arf aon gad afar, 4a

otUt & wer (1) 4 fae vw Agta ee fee aoa aft
a fay,

aren
&

Saree
@) a

ower wae
cafeeal or sad wax a ave orf

/ Sex (i) wag Parr or sever, uf ae oranda |

fezafteraa&

@

fezafterea

|

1S

Ta,
QRTPTCTaTEaT

frost ae

arard

26



(ia ata, vt Peters 8 dir a a
er, sa at daa 4S aah]

%, fred oral wag en, wad fests a oT

wha @ SRY HY We Bl |

monfeae

werearea / (i) waa fearr wr |

(ial afer wt 8 daa = az,

ae, ot ae tae AS arate

fasa ¥, free were sarah a wea wae

em, wae fee aaa af oer a mE

a |

/ wen ert afte da afer | gaa

ae feet alle creat
@ we weer org: Safe wee aie

aera faa 4 fastestert |

penta err a are

wl A sa at fs fava ot

fest or faery Sa BF |

faosae/

@) favaftercra
&

we arai(@ex), meet a get we

Pgfed ak orale @ wart 4, cet uff at ferme, genera,

aga art ar ora fahame Pert ge waar a oe

ora ett |

27. vel ox Prafral & fay (4) vel & fae at
a Agee, gate ax, Aafetea 8 asa aa whe a
oe Br weft

farrearata

(i) qoraft

Gi) sre aS grr afte et aa; aie

27



a Git) erates wR |

fy safe mr weer fe Tao aT sirens WaT ST VY GT ace
a idea een ot aoa arr sa Ge ay |

28, uel al Gar @ Peary aie erd— (1) fasaftencraward fers

Rar Var Pere aie eet are et 1

@) tate & weet a th ehh, oe oad
arr ay ore |

|

a arg daftra

it faaac

eer

(3) or uete Ree ak deft &

ue for one, ford fey ured Rad a fafafese fara

|

(4) as (3) 4 wale efter at ve ule, oe GAT rary
|

(5) fazafaercta sik wes (1) 4 afta & da feet sas 8
ae oy fare, wag Rae om ater a oda ape Ww

a

@ ore wR, oe fey warm wert grr ga ve
wae, wag alent err yo wae oe eer gat we

8. 18a at a Ate fen ore site afte ar
ert|

ward, faRea after

Geena

fate

caferat dfaat

fazaftenca <

arafafete

fafizaa siftta

29, fret ot gern (1) wei fort Ree o a1 aN z,
aft ae was, feted ares arr Ree at ay wart

Ta OM
:

. ey ae weer aS GT ae wa fe aH Ve =,

wat Ree
&
Peres at Tal art &, ot ae

oe

onde ataa |

fag aaa
froftad <

ufefterferar

HX

‘28



(2) veal Va at afear ar
a fad aa ata ey A,

saree & arene oe feet fare wl, ser BI eT:
sik vata org @ ak fafa 4 da

aa a Vea ef a afew @ gaa 4 de a @ daa oT Was ae

ferara, ford} Prerae pt ser ot shar Ael |

(3) fort wt rere at avs (2) & ania da am Fel BCT WIEN, Ta aH

wad ok Fat or act venta arad leg, wa ona sar or

waa Ae fear we wT |

(4)
oor sere SH eT eer, Fore Ge gery GTA aT

fear war :
Wey wel ay Rae wad sey om & Gry Maat z%, a wa

aa 8 Seer we aT, we S wart er ferret wa Pian fare

aT |

(6) sm oferty a fat arr 3 Se ae a, free, at fafea 4 da

ara or afew cay, SF aT sHaRe ENT |

@ 3

@ f

frera W @ ware

30. cel at Bar S fara ate ad— (1) cen ary afta

ataRes 8 aren 3 wh whet, fort coffe wear 3

ama 4, arr tar ad ik eat ert

faratiaerr |
(2) Rreret ak ora tara otakRee S a Pafea ar Ae

err fPraarat

31. Raa 8 aan adaRal a scr (1) saat ar at faar a

saan Fyfe & feat 4 fart aa att ey Ree aver fort

aw, sa wert a sca ut wen, wl sa at

eet 4 wer 2, ufe oer Prafeiad
48 ag Prem word

a of

(@) ae fagafect afte wer ene Yar wir ear vee 2

T OTT

ft

/TURP

(a) ae fearferar 2
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(1) ae fart sere a afte aera a mea et ames F
fog, "Taree eee sewn 7a zs ; ax

(2) ae sruer ufat acne ar art 2: .

weg fed ft tart of, & agqaea & fear wet sera
UTE |

:

(2) fort a afer ot ars (1) aria aa ae ae wer wa as
BA VAS IR F at UM aet oad es ea sa a vic.
HT 4S fear wa ey |

(3) Wel SHAR or Vat B sera wT, wre (1) ¥ Ae S aot a
& weg aft wiht Rafts 8 at cei oa fata Oe a aT

afee fear orem a fea } saa 4 de are a dca deat fear ore |

(Ba SHEN St een a ot oRder ws, daa ve are a aa aia |

(4) a9 4 sick fort oa & se ev Wh, Re 8 aren ad
Ts TH CINTA et oT eHar ae BM, Wa aw ae —

(@) aff ge wre ateart 8 at a faa Fda are a
wea sel ear a faeafterea a afta aaa da are aT ada
WaalAe Hat ; aie

(@) fort arr een 4 fighter wert a, fatea owe are or afte at
aa at sad sea Ho we we wm aq den et

|
32, areal & fry ara afear— (1) wate ater wh wal oy aca
wet of acafrsr aie wean ary we, atk oma ada aaer aden
Saraaie Fraet wea |

ertR

memerate <

wre
@ fe

<

Prafes ritraret

@)

ofat,
# sx ont ot om or

a a
SER Hw wrt oe fre LSAT

|{mes

(3) oe ce 4 a, uel
a wate want eer dor se aqua errant } del aie

HAG TH Waar & ake, Wa gate or der we fae wel oT WaT,

OT BS wag wirat ar alent ert we oe 1 sa 4 ara at 3

fafaféee: ager
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wearer, Ga way, Pras fery ws Agar ee Ta, BH soot
4 at eri |

(4) oat 8, B ager wel or agar aA ST arte BT oT,
Rad dea sae aA S WI W soe we safest ENT |

6) Afar anol ate & fray, og Ht ata wa

faftra angen & far water at wT |

6) og otat, a wae che A, me
ssn & far, WIA Fel BIST |

(7) wr SSA S oa w, forms oer de ora aT

aft ae waa faarmeaer 8, at Ware wr amt ge var HoT,

We dé wr aot srqaRatea H oer were WAT |

(a) we fazaiterca & ¥ uoritte afafatrat a afea arr

aa or a act we ara or am set a

ar worhte & fry soar FT agen vel ST |

(6) ag A feet A were 4 a fen aH S
oT aay aS TT feet

ary & art S feet carder 4H or de & fay feet Fa
fot ae wo 4 cea ow wa A waa wes er Haq sel OwT—

fazaftareraBS

a afford

arta GRU

3 at

yd, Hany
arferserat wat

ararey <

are 3

att Warsrat

PreafetrdHg

(@) forad at feet Aa ar orkary wt are er;

ar

(a) ot ait dala ear ar fet aor aver aT fet
ay Se OM Masa mM ae wee @ Fa west of get F

sea 2; a
.

(7) ct Reafteraa 3 am 8 a vet aot aaa 8 agit aM

; a
(a) se te ae th are, feet otters ae waa aed 4 a

Sa U8 ae acta 3 wae aque 4 feet wor a aa

@ fay any set ert |

Baal
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(10) ga kr} (iii) ¥ gen —(7) suai
@) ag ft aotent, wag ot ah deh + At cake

SPY or mT aR Sefer fest te rarer HEwel OT |

(@) weiote @) 3 ais ae He ver at ad 2 oat et
wWeT St aren ote A adel, eaters a ala wer ow

fowl wor Gar a a ot feet Bt oetear ah we1a arag
(7) ga te at ety i oa & fae any agi erty —

(i) freaftere are, Bae ane ar feet wer Pers sre
|

Praee RR oe tit
Ae

are rh& far; ur

fT pd wer f

Gi) fot cia 4 Ry ay wee S ry, aT

(ii) @ err area feet aia 3
.

—

fey ay feet cer & fare |

(11) ag ft ote, weg wftent } feet eer ar sre ander
& fa a

wa we wy oniat wore. a aqumea & fea, Art ole
UT PT ST Meat: aT feet we afar a oar, Aa ae

Ver ar eer SA aw fore aes
(12) og A wag oient at ud fafa ager fears, wees: mo

sora. tar OF feet aOR a arta 4 at a amy ale weer
@ Ter os Parr aél om |

(13) ag ft a ot fat ore 4 ee, a A amd ofa a
Geil aT ORE

& feet fh ae of ter fae, fied wad wie
Pded 4 Rat sos eh or oe Oy oR USA ST SA A
am aie fart te afta a, fred cad wha omer } caer 4 ager a

@ aR
WEFT wet

wy Pees
&

Sa BY 1 ost
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a daaa & a det aro ue wa O77, a aw fae W afer 4 TR
oT|

ae

(14) at Prot or Fe WER WaT POT, as amen
a Rares Baa WS | va OY Stat wo fey fea

ao ar oh gar are &, a fearless wr Aer wae UT aA

fe gad Jaa HAN AMT STAR |e a vat TH ae veces S fay aA
ao | ad W wt, & fey fate oriatea & sexi st

gran at ae of cect ot Peaftenca & wt sews aft PT |

ae we atat, fe aes arated A andor unm 8, W ae

Pre ae wag & 3 yee ga wea S a gy AH fe wa

SHAT BIS was a AS, wa WER a depres Bad wen sie ge

ovat Sra ya after 4 ae ase ata fay ao
an,

gvel @ fax aaa foo free fear war 2, 4 da cH aT
ada ven awn, wa ae set wa S va a1 feta
OM WET A Se at eT |

(is) a wae woes, fader War
4 vem we alk

aoa tS areal wR ot awe SF were or fate area ENT

fee we te wed w, fore ga fafa fafea a, sas
eat @ ania, sa afeta a fared ang a ve ge vee WM TH
wy, wad wa AH Ww

a wad oRae & fot wae aa w a fot
ge wf @ am ww at ae waar oie (oe) a ere Gram) ofr aT
faa (Ref) vega eT |

(6) os A aad, wag eR at ad ao & fart cela ord, i.
ar wept a acter or fave ver a, @

q feet ht a te ay weer Ael eT
|

aT
TeWeiss

wrftrarRat

fazaftarceai
wet

frgfet

aq a te HE Hae Rad oH wae ay, sad Pot aRa a
wad ert waar Pott 4 fey ay fowl ore aw disqad oer Vg wate
A Ae Fel GAS

era
ore
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(17) wea oft og ata, ag aa te ae meq a sad ufe ft
amare & fey wftcite area at ae aut amet ay ofa areas ent anita
arm, ok fet A sara wert at aod a afta wet ae ae

setts Tet Ben, via oH fret rere Ghee ger Sear sar
a

oy far a at 2h eee a a far a, a aA a Auer eS
4 ct are afte or a gon ay:

Teg ag a otal feet wt rea a ax aed & fare or fet ara
ane & fay, weal ar wallet wget F ae ae |

(18) oy Aare, feet A oreo a at it ay aT re waa
ae ak cad at ag fet Wh artad ee ante we

al aad, weaqadt oP soe are een |

Sia?)

ae

saa fi
f

AS eri
33. Tere & fey ufear— (1) fexafterca otk fazafteraa &

de sat et aren og Ht flare, ot ve af 8 afte aa & fre aaa
Vea&, fot At waar & age ay,

afer weary siraxer
a

fafizaa & fore fear

pb

(i) grr arafaféce steer:

(i) ware ots err aaa ve afta: atk

(ii) Wag ota err aware ve ape |

mere ater en, sad ala Peder
ATaTy

Wy fort afreng, Role a ar wy, BA wea HoT |

3) FRR or fafisaa sifta erm ae oe ar aaa at
aaa fate sara + at are ae ert |

4 We @ fe ag 7 oa a ae, fire aa a
arrachita)@, wenete, qeafe, argerea afte a ater wae & onde ar

Weer aN sera Ta zs, aR fs vo V ale at few favaftenca aw

Wet ef foafsta fear war 8, se err tS areal a a afe a

(2) [es

feet |
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at ata ae fea @ Hee, aw aia wr aad cen Generate,

aaofs a @ fafeaa at ge, a sae wae sie

ora @ freg ert a ag fot aqerahta sa eh

ag wh flare, (A ora @ aa uy, Vet Sie A, ore aeareat/ fatraat 4

ot ory, ater or fds far wre |

qorerfe, 2 afafe <

eras

(5) fexafterea @ atart a ora a fart fier garg a, F

araffe fat aa & ae ey A aenRefe, fart aor a mito &

fihzay 3 aaa & az a) A fafea far ong,

at atta ot ar after ern sik aga ve faraaa

a, ata at ag 8 ge, a vere wart |

|

yep

frag,ve

fame

(6) ward foare, fafea ares, foron Ble, fearae weer St

@ eae Bry |

(7) aan at var ata ait garg ay a

1 sual agen A a ug we aa a at WA & fag

aria fod aa @ fey, og WT ae ao au fata oral &

fa FT aor & fase a ert |

PTT Aa

fagaftenrea

34, fazaftercra @ oral 4 agers say (1) aqme ak

wal wae waa, 4 fea ert |

(2) goofs, at wad ua wh ar, ford ae ula was, Ce az

afecd, ire ge ga fafifese oe we WaT |

@) 34 ORF @ aria aqered oe ot ot armed Ww

vice waa se fen, Peafekea a ak ol ae Aaa

fazaftercra a faen garg @ arama ak sear atakgee &

caw a or & weiRe sao een a mika aa

@ pt erat Sar ;

feet ear ot a aT a wT wet a mt we a THAT

oT;

wearafera<

wafaa

(®)

fret
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(a) earn sat, 1955 (1985 a 22) &
oT ag

eT ;

ont ate orgy wane orateua ae aaa or after ae; .

(©)
RTS Rt ag seas oe, ore ae a a

fo) eg S23 an Rath GR A were a ya wer
(6) Wer ak wafer or Het ;

(3) eae a arene omere oe oreo tar are
(@) fazaftencta wore & varftrs Hea a fare at Ae 8, dar
GT ; ae

|

(4) @t aay wea atk aqme aay wan & ffs F WH

OM HH, Gt wa vfaat wa St aot we waa sea

fra, aot waged wfc or yar wet ey ones ar Aes oe wa fH
fet ora a ort a—

(@) ferar sre; ar

(a) aafet ae fra fear are ; a .

fn) afer ora wer Pre Phen gang A aT ore
4 yas sel fear wre: a

(et) Set afr aor fran ae, oh APRA Rar or wt

(S) a fan oT utter UT Way 24-8, ve UT WE

U afte ast & fey faaftia fea ay a.

(@) waad Bra oT Brat a va Wart a va wens, frst dea
gor 8, & UR wea ax feu |

(6) fier sordat @ after, eet & oeae, ware 4

frail @ sraa, ak writ uw
4, saat

fafaer aftrar
PAT

(@) argafed

b Ader

WEE
aT a |

ot) ft pear

ora é

MII H

wart |

Qe aT fazafterera4.
aro seal, sel, Paral, fant. agerahtaa

36



att, ot fer gardat, orere aie rafter fart oer sha

wae & fey goats @ aaa et |

6) gona ak aftrerRatl ot we vara fear, aqeraa aie

ara @ fey gre fara ary oy |

(7) Ta @ VA cee wr S WH also ww eee Hea a aden a urefl

fe ae wie UF we wae a Gera aie oma mantel AE gater

URPaa, ak faaat & ania agers wart ar ota ffec

fea or ae at atiorRar & ai ae |

36. ar vite aie Wit & fee (1) aw fae gargat

@ URE vice a feet at gee at Aer or aden wfaker er

{itt or ag daferm a arate ore a HR wast

ret oie gad fay ga
& oni orang

a oretl |

(3) sa water 3 far, WAS Geo wer HE |, areaer ay

ae atid & fra arr aks oral at wrap wfecat ur ar ag

adi fay a va ori, fore fat wo 4 ora unt 8 afrs a ats
A Ta S, we sTenftd fea ony ake gud saris wa datas a aren

er UW Aas —~

7

(@) fra wiRe sor ao ga war |e al saat aerdfer

Br

(a) wi after wrt at mRefe, wRar aie wars oT after aed et

(7) wt aqefed onftal sik aqefaa caonital 8 waft oral wr

mRefe, Rat ake WA at afar wee a ;
(a) frre oral a sera ak fever el ae saat waa wafad

|

(3) Pra ak Seore, afee geet cen aes wr WAIT
|

al |

(4) fen or fri a fazaterca } wrrae a fart o

ere @ WT Fy wea at feet A Yaar we GET Gay HH |

wrferay ——

[ ater

(2)
Qidelx,

a 3
ay

eraet
azettet
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(6) wre (4) 4 fot aa oe ay Hh, ater, Wit a fat Aven AH

wa a oe dam ak Gra wea, oF WT A mite & at cen gear
H at Rute, Hora at HY wa |

6) afer, fT er ae Ee ael St wea cen Wi wt wea era
wr ea By ve Rote A Goals a ee UST |

(7) afe gargatl or affrcrar ar @ aeaer (Ss) Hr BAIA eB oraz
fe fete 4 fot a oro 8 wi wa wer gage wa a.

set 8, a ae af cage waste war |

(8) via or wae Bt orn fe we ale een Wid ae 2 at oa
Te sift sr |

(9) Gs 3 &), 3(@@) HR 3@) 4 afta Wty a veal eh a ae
Tet wes (6) a aS 6) S arts Rad, a Gana wert arr wes (7)

ae sure at wifi wx, eect, oa a ol a faite ai fay
ot Freer aT seer SRT |

|

(10) ore, Yt @ ara aaa A onder ao fee eae fe fet oa a
oral of Para fe ore om sat ae fort fier sad 4 aaa
wees a fearta wer 4 var & for vas a aie at fay we

wea far we a wae or uo eri 3 we wen uw wenail, fort ae

ga 8/9 so 8 a xvaqa wy fear wy |

(11) afe fart ora ar, a ura at & se uk
@ aes ah wen one 8, ay arr gaat satel at aga on SG

fore wafer oNary SY |

(12) ga & wate & fey, WT ar geen, ae Wr S fet ord,

SER sadn wo A a, wh MT Gas TET
(13) fezaftercta @ whee faen garga, ga ania ont

aye /Peat ot om & fey anag eth, cen oR & ward

ora at afta & fry ar aie St |

efter URE |

merate

aerate

We

fore fasaftercsa

Mr, @raifrad <

mY Wed

Pe (1) sete fren garg
&

dara wet A
orangaed,
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gear oe ar sear (em Se) sedergferal,

waa, TRA ante aRaa for a a fore ett |

ated, 4 yeeri a Rae qentate ar gfe eg wet
|

Pyoped

@) wate dere afore or fer gor ome or se erm, fey

ge ften oRwe gre & fey sure
4 vata sree HKort

war as wt gad ae agifea seam fryer

Rated Bea wm we we oS gam fay faa atk AM
a TF

wifeerar ti:
weg samy yee (RM ), srerargferat, wragferal,

vest, aaa vs ara fren sec sie sre

ert ufeenfta, oRaffa a aruen foe set fear ora |

(3) caer erg
wragkra veal odes gate et wert ae

fafraa sary

Raat fea ws wa way da wah, wa da fe waar

4) sera te (cag oe), Raed, se area, ot fae aReq a
oR Read at ay, We Wars aT UTS |WAI-AA BH se

97. wae UPR (1) cer ae yaar Poet or A dS wee
ea, eras yh / Staex port 4

yas, oder wee ada ER ue dare wa Went a ARE

ger aar wer afiora sist cen fears 4 erefera
H arene ux fear re ale fort vos & fag woes ER/ ake ANA ER
uz are wee wet aS one @, ci at woe ST yas
afar Senet Be AST |

aera
/ VANE, Pach (Steere)

WVWH [RG

dwarfed

afe ext ws what dafea adi at ont 2, a
agar ater aRe wae or eri |ai

39



fesafterca grt dere oT we fefes 4 veer od fae asa
sik ufea, Way wy, aegresl/fare db aan & faite a

|

(2) 4 wer Me) va 3 fay arfea wa

wet wt wer @ wre fart & | aqefaa

agyad wont, wy cen ara apne cer daft wa
¥ fies of & & fay era) oe ferme ow afer wet oi

Wee GOR ERI Ww fee ue :

Teas Weqex yelre vfasa

fearaa1

aey ofe afta vant & ania onafea Raa we od & at

ware) aaa gat A ae fee at ae ware vet waa
ar gente fey arer |

38. Bl wR Bt GM Tel Be a gaa (1) st
Ot drat eH arr 32 6 wade & faPad at |

.

Rar (ire)

aera
(2) ore /atte arene oe maka at ore aie ute & aoe fae
waa AF aferafea a ore |

afatteaR, feaxfiran

39, fat 4 eral ie) a Wer at qaqa (1) fate
4 wart (rel) at wor wen, fier ofve err fata at crest cen

err apie at ore | cenit, ute 4 A vant J
fey (ite!) or arent, & vafeat POAT @ ver aE alk
fais vent @ fore ger vat S arr wet aT wath

3

4 fats
WE

Rfecrarx

(2) fafa 4 wrt Riel) Ht eer, S S

fren @ fade ux, gers aT ers oT Ue |

omferafa <

@) far FH write!) or fra, & aga S faer
aRegq eri fafaad fea are |

FRI,

wart uaa (searPrem)
West Ua |
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den: sear artra frret-171002 30 Welly, 2010

gafatt Reafaksa a geal vd arnt eg oftsaga rar
afaa, fearaat veer, |

var ufaa, yer we, fears vex, |

fafe ufea, frat zat, fearaa wes, |

Sa Ga /ufea, fears weer UHR |

fea, fearaet veer faara war, Rr |

afea, arin, gerge wre THX art, ag |

vforer, fearaea west |
wat fis wARN alenfar wd =f,

fore |

9 SRE, Met Gare af urevayy, fore |

10. frase, sear ran, fearac wes, |
41. afore fren, fearaa weer, Rrren—1 |

12. yer wd aes urn, feraa ver, Races | oR
ate

3 fe ga afer or wos GRIER) A ye BY |

13, PeeraR |

Braar—2

fazafteraa
fazafterea, fraet—4

aftray favaftercra

URIs } fazafterrera T OPTS!

fresre,
1

Td <

afta (sera Prem)
Wes GSR |
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( Authoritative English
Text of this Department Notification number EDN-A-Ka (3)-

15/2009- dated, 30° July, 2010 as required under clause (3) of article 348 of the

constitution of India)

Government of Himachal Pradesh

Department of Higher Education

No. EDN-A-Ka (3)-15/2009- Shimla-171002, the 30" July, 2010

NOTIFICATION

In exercise of the powers conferred by sub-section (2) of section 26 of the Baddi

University of Emerging Sciences and Technology (Establishment and Regulation) Act, 2009

(Act No. 21 of 2009), the Governor, Himachal Pradesh, is pleased to make the following First

Statutes of the Baddi University of Emerging Sciences and Technology, namely :-

The First Statutes of the Baddi University of Emerging Sciences and

Technology.

1. Short title and commencement. - (1) These Statutes may be called the First Statutes of

the Baddi University of Emerging Sciences and Technology, 2010.

(2) They shall come into force from the date of their publication in the Official Gazette.

2. Definitions. - (1) In these statutes uniess there is anything repugnant to the subject or

context:-

(a) “Academic Units” means institutes, schools, colleges, Departments etc.,

established and maintained by the University;

(b) “Act” means the Baddi University of Emerging Sciences and Technology

(Establishment and Regulation) Act, 2009;

(c) “Authority” means any of the Authority of the University;

(d) “employee” means all the employees whether teaching or non-teaching of the

University;
,

(e) “Officer or Officers” means Officer or Officers of the University; and

(f) “section” means a section of the Act.

(2) All words and expressions used herein but not defined shall have the same meanings

respectively as assigned to them in the Act.

3. Other Officers of the University.- In addition to the officers specified in section 11, there

shall be the following officers, namely:-

(i) the Dean of Academic Affairs;

(ii) the Deans of Faculty (ies);

(iii) the Dean of Students Welfare;

(iv) the Controller of Examination;
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(vy) the Librarian:

4. Powers and functions of the Chancellor.- (1) In addition to the powers conferred upon him,
under sub-section (4) of section 12, the Chancellor shali exercise the following powers,
namely:-

(a) he shall be the chairperson of the Governing Body;

(b) he shall have the right to conduct an inspection or cause an inspection to be
made, by such officer or officers as he may direct, of the University or any
Academic Units, including the buildings, laboratories, records and
equipments thereof and also of the examinations, teaching and other work
conducted or done by it, or to cause an inquiry to be made in a like manner
in respect of any matter connected with the administration and finances of
the University, or any Academic Units;

oe (c ) In case of its inspection or inquiry relating to any of the affairs of the
University or any Academic Units, he shall communicate to the Vice-
Chancellor the result of such inspection or inquiry together with his views
thereon and advise him with regard to the action to be taken thereon and on
receipt of the report made by him, the Vice-Chancellor shall communicate
the same forth-with to the Board of Management for consideration and the
Board of Management shall communicate through the Vice-chancellor to the
Chancellor such action, if any, as it proposes to take or has been taken by it
upon the results of such inspection or inquiry;

(d) Where the Board of Management or the Management of the Faculty or

(e)

Academic Units, as the case may be, does not take action to his satisfaction,
he may after considering any explanation furnishedor representation made
by the Board of Management or Management of the Faculty or Academic
Units, as the case may be, issue such directionsas he may deem fit and the
University or the Faculty or Academic Units as the case may be, shall comply
with such directions;

Without prejudice to the foregoing provisions, he may, by order in writing,
annul proceedings of the University or any of its authority or the decision of
any officer as the case may be, which is not in conformity with the provisions
of the Act or these statutes or the subsequent statutes or ordinances as the
case may be:

Provided that before making such order, he shail call upon the university
or faculty or any of its Academic Units as the case may be, to show cause why
such an order should not be made and if any cause is shown within the period
specified by it or by him in this behalf, he shall consider the same.

(2) When the Chancellor is away from the Head-quarter or if he is unable to perform his duties
due to ill health or for any other reasons, the Vice-Chancellor, and if the office of the Vice-
Chancellor isalso vacant, such officer, as he may appoint, shall perform his duties, and the
Vice-Chancellor or as the case may be, the officer appointed by him shall, at the earliest
opportunity, report the action taken by him for his confirmation:

Provided that if the action taken is not approved by him, his decision thereon shall be
final.
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5. Terms and conditions of service and powers and functions of the Vice-Chancellor.- (1)

The Vice-Chancellor shall be a whole time salaried officer.

(2) The Vice-Chancellor shall be provided a rent free residence and full maintenance thereof.

(3) The Vice-Chancellor may resign from his office by serving a notice of one month in writing

under his hand addressed to the Chancellor:

Provided that where the circumstances so warrant, the Chancellor may waive off

the period of notice and accept the resignation forthwith.

(4) If the office of the Vice-Chancellor falls vacant due to, resignation or otherwise, the

Chancellor may appoint any officer of his choice who shall perform the duties of the Vice-

Chancellor, until the vacancy is filled up on regular basis or until the Vice-Chancellor resumes

his duties, as the case may be, and the officer so appointed shail have all the powers of the

Vice-Chancellor and shail be entitled to the privileges and amenities of the Vice-Chancellor:

Provided that such interim arrangement shall not exceed a period of one year

from the date on which such an arrangement is made.

(5) In addition to the powers conferred upon him under section 13, the Vice-Chancellor shail

exercise and perform the following powers and functions, namely:-

(a) he shall be entitled to be present at, and to address any meeting of

any authority;
(b) he shall exercise contro! over the affairs of the University and shall

give effect to the decisions of all the authorities in letter and spirit and

shall ensure that they are not contradictory in nature and practice;

(c) he shall have all the powers necessary for the proper maintenance of

discipline in the University and he may delegate any such powers to

such officer or officers as he may deem fit;

(d) he shall make appointments of the Deans, Principals, Professors,

Associate Professors, Readers, Lecturers, Librarian other teachers

and such academic staff of Academic Unit established by the

University, as may be necessary, on the recommendations of the

selection committees constituted for the purpose by the Chancellor.

He shall be the chair person of such committee(s):

Provided that he may make short-term appointments, for a period

not exceeding one year, of such officers as he may consider necessary

for the functioning of the University;

(e) he shall grant leave of absence to any officer of the University and

make necessary arrangements for the discharge of the functions of

such an officer during the period of his absence;

(f) he shail grant leave of absence to any employee and if he so decides

may delegate such powers to any other officer or officers;

(g) he shall have the authority to take disciplinary action against any

employee for any omissions and commissions, dereliction of duty

etc. as may be specified in the subsequent statutes:

Provided that if the decision taken by any authority on his report

affects any person in the service of the University, the said person may

appeal to the Chancellor within thirty days from the date on which such a
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decision was communicated to him and the decision of the Chancellor
on such appeal shall be final;

(h) he shall have the power to convene or cause to be convened
meetings of the various authorities, except that of the Governing
Body;

(i) If in his opinion it is necessary to take immediate action on any
matter for which powers are conferred on any other authority by or
under the Act, he may take such action as he deems necessary and
shall, at the earliest opportunity thereafter, report his action to such
officer or authority as would have in the ordinary course dealt with
the matter:

Provided that if in the opinion of the concerned officer or authority
such action should not have been taken by him, then such case shall be
referred to the Chancellor, whose decision thereon shall be final:

(j) he shall act as a vital link with the University Grants Commission or
All India Council of Technical Education or Natipnal Council of
Teacher Education or Council for Architecture or Universities or
Pharmacy Council or NAAC or NBA, other National and International
agencies and other regulatory authorities as the case may be;

(k) he shall take steps and bring about NAAC or NBA accreditation for
Institutions or Departments, to provide guidance and logistic support
for getting the highest possible grade to the institution and to help the
Departments and Institution to get maximum amounts of financial
grants from various funding agencies including UGC or AICTE, State
and Central Governments;

(l) he shall take steps to keep abreast with the latest Educational
policies of both the State and Central Governments and also the
corpus of knowledge and trends in various disciplines and to apprise
the Departments or Institution about the same and to

guide
them in

their proper implementation;
(m)he shail, at the close of each academic year, in the manner

+

specified
in the subsequent statutes or ordinances, assess and evaluate the
teaching and research works done by the members of the Faculty, if
he deems necessary, he may appoint a committee of experts for the
purpose. On such assessment or evaluation, if he is of the opinion
that the work and conduct of any member of the Faculty is not
satisfactory, he may, in the manner as laid down in the subsequent
statutes or ordinances, initiate or cause to be initiated action against
such a member,

(n) he shall exercise such other powers as may be specified in

subsequent statutes; and
(0) he shail ensure that the provisions of the Act, statutes, ordinances

and the regulations are duly observed and implemented and he shall
take all necessary steps in this regard.

Other terms and conditions of service of the Vice-Chancellor shall be such as may be
specified in the subsequent statutes.
(6)

6. Appointment, terms and conditions of service of the Registrar and his powers and
functions. - (1) The Registrar shall be appointed by the Chancellor on the recommendations of
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a Selection Committee constituted for this purpose on the terms and.conditions of service as
may be specified in the subsequent statutes or the ordinances.

(2) When the office of the Registrar is vacant or when the Registrar by reason of illness or
absence for any other cause is unable to perform his official duties, his duties shall be
performed by such officer as the Vice-Chancellor may appoint subject to the approval of the
Chancellor.

(3) The Registrar shall be a whole time salaried officer and work under the contro! of the
Vice-Chancellor.

(4) It shall be the duty

o

of the Registrar, -
(a) to formulate a time schedule for various academic and administrative activities for

the annual or semester format including receiving of applications for admission to
the University and to keep a permanent record of all syllabi, curricula and
information connected therewith;

(b) to assist the Controller of Examination for the conduct of examinations in the
manner as may be specified in the subsequent statutes;

(c) to maintain a register of all degrees, diplomas and academic distinctions
conferred by the University;

(d) to have the custody of the record, the common seal and other properties of the
University as the Chancellor may commit to his charge;

(e) to supply to the Chancellor copies of the agenda of meetings of the authorities as
soon as they are issued and the minutes of such meetings ordinarily within a
month of the holding of the meetings;

(f) to represent the University in suits or proceedings by or against the University,
sign power of attorney, verify pleadings and depute his representative for this
purpose;

(g) to enter into agreements, contracts, sign documents and authenticate records on
behalf of the University; and

(h) to perform such other functions as may from time to time be assigned to him by
the Vice-Chancellor and the Chancellor as the case may be.

7. Appointment, terms and conditions of service of the Chief Finance and Accounts
Officer and his powers and functions. - (1) The Chief Finance and Accounts Officer shall be
appointed by the Chancellor on the recommendations of the Selection Committee constituted
for the purpose headed by the Vice-chancellor on such terms and conditions of service as may
be specified in the subsequent statutes or the ordinances.

(2) The Chief Finance and Accounts Officer shall be a whole time salaried officer and shall
work under the contro! of the Vice-Chancellor. .

(3) When the office of the Chief Finance and Accounts Officer falls vacant or when he is by
reason of illness or absence for any other cause, unable to perform his official duties, such
duties shall be performed by such officer as the Vice-Chancellor may appoint for this purpose.
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Such appointment shail be for a period of one year or till a permanent incumbentiis appointed
by the Chancelior, whicheveris earlier.

(4) The Chief Finance and Accounts Officer shall,-

(a) exercise general supervision over the funds of the University and shall advise
it as regard to its financial policy;

(b) be for the proper maintenance of the accounts of the University;responsible
and

_ (c) perform such other financial functions as may be assigned to him by the Vice-
Chancellor as may be specified in the subsequent statutes or the ordinances.

(5) Subject to the control of the Vice-Chancellor, the Chief Finance and Accounts Officer
shall,-

(a) hold and manage the property and investments including trust and
endowed property for the furtherance of the objects of the University;

(b) ensure that the limits fixed by the Finance Committee for recurring and
non-recurring expenditures for the financial year are not exceeded and
that all moneys are expended on the purposes for which they are granted
or allotted:

(c) be responsible for the preparation of annual accounts and the budget of
the University for the next financial year and presentation of the same to
the Board of Management, through the Vice-Chancellor and also for
ensuring that the financial sanctions are obtained in time;

(d) keep a constant vigilance on the state of the cash and bank balances and
investments;

(e) watch and progress the collection of revenue and advise on the methods
of collection employed in relation thereto;

(f) keep all money belonging to the University in a Scheduled Bank approved
by the Chancellor;

(g) ensure that the registers of the properties, buildings, land, furniture and
equipments are maintained up-to-date and that the stock checking of
equipments and other consumable material in all offices and academic
units is conducted at regular intervals, or as may be required from time to
time;

(h) call for from any Academic Unit, any information or returns that he may
consider necessary to discharge his financial responsibilities; and

(i) to prepare and issue agenda and maintain minutes of the meetings of the
Finance Committee, and conduct the correspondence on behalf of the
said Committee.

(6) The receipt of the Chief Finance and Accounts Officer or of the officer(s) duly authorized
in this behalf by the Chancellor for any money payable to the University shall be sufficient
discharge for the same.



8. Appointment, terms and conditions of service of the Dean of Academic Affairs and his
powers and functions. - (1) There shall be appointed a Dean of Academic Affairs by the Vice-
Chancellor, from amongst teachers of the University who shall not be below the rank of
Professor, on the recommendations of the Board of Management.

(2) The terms and conditions of service of the Dean of Academic Affairs shall be such as
may be specified in the subsequent Statutes.

(3) The Dean of Academic Affairs shall report directly to the Vice-Chancellor and perform
the following functions, namely:- :

(a) to develop syllabi of new academic programmes to be established by various
Academic Units; _

(b) to update syillabi-of existing academic programmes of various programmes of the

University;

(c) to develop inter-discipline and joint degree academic programmes and their -

syllabi;

(d) to seek accreditation from the appropriate accrediting/professional agencies
including both national and international agencies;

(e) to develop academic collaboration for the University with Institutions of repute
both in India and abroad;

(f) to recommend to the Vice-Chancellor about the establishment of new academic

programmes and for the elimination of certain other programmes;

(g) to control and implement the various scholarships schemes of State/Central
Government for campus students;

(h) to publish in-house magazines and other similar publications as their Chief
Editor and Coordinator;

- (i) to co-ordinate wherever necessary, the work of the teaching staff of the
University Academic Departments but not to directly control, the work of the
Deans of faculty and Heads of Departments in their respective departments;

(j) to act as an Academic guide, in developing and improving the teaching and
research standards in the faculty/school/college institutions / Departments;

(k) to suggest and propose innovations and new ideas in the working of the
various educational processes and systems with a view to bring in latest
technologies and ideas; and

(l) to perform any other duty or function allotted to him by the Vice-Chancellor
and or the Chancellor.

9. Appointment, terms and conditions of service of the Dean of Faculty (ies) and his
powers and functions. - (1) There shall be appointedaDean of faculty in each faculty by the
Vice-Chancellor from amongst the teachers of the university who shail not be below the rank of

Professor, on the recommendations of the Board of Management in accordance with procedure
laid down by it with the approval of the Chancellor.
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(2). The terms and conditions of service of the Dean of Faculty(ies) shall be such as may be
specified in the subsequent statutes.

(3) The Dean of Faculty shall report directly to the Vice-Chancellor and shall perform the
’

fallowing functions, namely:-

(a) he shail oversee the functioning and development of academic units and shall co-ordinate
with the Dean of Academics in performing such duties;

(b) he shall advise the Vice-Chancellor regarding all academic and administrative matters of
Academic Units; and

(c) the heads of various academic units, shall report to him on a regular basis.

10. Appointment, terms and conditions of service of the Dean of Student Welfare (DSW)
and his powers and functions. - (1) The Dean of Student Welfare (DSW) shall be appointed
by the Vice Chancellor, from amongst teachers of the University or who have been teachers of
any other university or other suitable person(s) who shall not be below the rank of Professor, or
equivalent in experience, on the recommendation of selection committee headed by the Vice-
Chancellor. He shail report to the Vice-Chancellor.

(2) The terms and conditions of service of the Dean of Students Welfare (DSW) shall be
such as may be specifiedin the subsequent statutes or the ordinances.

(3) The Dean of Student Welfare (DSW) shall with the approval of the Vice-Chancellor
perform the following functions, namely:-

(a) make arrangement for the student residences in various University Hostels and to:
supervise discipline of students, studying in the University;

(b) plan, organize and supervise the co-curricular and cultural activities of the studentsin
the University campus;

(c) look after the physical welfare, NCC and NSS activities of the students in the
University campus; - ;

(d) deal with all matters pertaining to discipline among the University students in the
campus, and outside, except those relating to their academic work, which will be
dealt with by the Heads. of Departments and/or the Dean of Studies and to
recommend penalties as may be deemed necessary, after due enquiry;

(e) devise ways and means for promoting the well being of the University students which
includes inculcating of social, moral, emotional and intellectual values among them,
regard for great ideas, like loyalty to country, harmonious co-existence, devotion to
duty and pursuit of truth and achieving excellence in studies and other co-curricular

_

activities and sports;
(f) have the overall charge and supervision of the Office of the Dean of Students

Welfare; and

(g) perform any other duty or function which may be
allotted

to him by the Vice-
Chancellor from time to time.

(4) The Vice-Chancellor may authorise any other person to exercise any or all of the duties
of the Dean of Student Welfare in his absence.

11. Appointment, terms and conditions of service of the Controller of Examinations and
his powers and functions. - (1) The Controller of Examinations shall be a whole time salaried
officer and be appointed by the Chancellor, on the recommendations of the selection committeeheaded by the Vice-Chancellor.
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(2) The terms and conditions of service of the Controller of Examinations shall be the same
as that of the Registrar and such other officers of the University.

(3) The Controller of Examinations shall work under the direct control of the Vice-Chancellor
and with his approval exercise and perform the following powers and functions, namely:-

(a)

(b)

(c)

(d)

(e)

(f)

(9)

(h)

j)

arrange for and supervise the work of examinations of the University in

accordance with the manner specified by regulations and rules of the
University;

perform such other duties as may be specified in the subsequent statutes, or
ordinances, the regulations and rules or as may be required from time to time

by the Vice-Chancellor or the Chancellor;

conduct all University examinations and make preparatory arrangements for

examinations, setting up of the examination centers, appointment of

supervisory, invigilation and other staff, ensuring smooth, efficient, fair and

transparent conduct of examinations, the printing and supply of Answer Books
and receive back of the unused ‘Answer Books’ from the Centers;

get the question papers set for all University examinations by the examiners
or paper setters by ensuring that the Question Papers set are in accordance
with the approved scheme of examinations and as per the prescribed syllabi
for a particular course / paper. He shall maintain the confidentiality of the
entire process of paper setting at all stages;

get the question papers printed from some reputed but confidential Presses.
He shall keep the name and address and phone numbers of the Press. The

printed Question Papers must be received back from Press well before the
start of the examination so that these reach the examination centers well in

time. The entire transportation process must also be kept confidential to

prevent any kind of leakageof Questien Papers;

fix the commencement dates of various examinations, to prepare the date
sheet and schedule for all examinations to be held during the next one year
and publish the same well in time for the information of all concerned;

get the Answer books for all University examinations evaluated so that the
award lists in all such cases are supplied to examination branches or

computer section for tabulation, scrutiny and declaration of various
examinations results. To ensure that all examination results are declared and

published within the schedule fixed for the purpose and the public widely
informed accordingly. Rectification of results, rechecking and re-evaluation of

Answer Books, wherever permissible;

get the Detailed Marks Cards(DMCs), Degrees and other relevant
testimonials prepared for all those students passing out from the University
and the same be supplied to Academic Units, within the period specified for

this purpose;

make arrangements for verifications of credentials of students, who had

passed out of the University and make application either for Jobs or

admissions in India or abroad and would like their credentials to be verified by
the University;

prepare and maintain accounts for secrecy funds, get the same checked and

(i

counter signed from the concerned authority and keep permanent records for

all such confidential transactions or accounts;



(k) take steps for continuous examinations reforms so as to keep updating the

existing statutes, regulations and rules relating t6é examinations, to propose
new rules and regulations in relation to examinations and get the same

approved from the concerned Authority of the University;

(I) draw out: the lists of examiners, paper setters, evaluators, centre

superintendents, centre Inspectors, members of flying squads, observers,
Chief coordinators, Coordinators of various examinations, both traditional and

Entrance tests Examinations and get the same approved with appropriate
revisions, if any, by the competent authority of the University;

(m) sign Detailed Marks Cards, Degrees and all other certificates and

testimonials, wherever it is required to do so. The confidential seals, stamps
including the ones carrying signatures be got preparedand kept in safe

custody for use at the required time. It will be his responsibility to ensure that
these confidential seals are not misused or tampered or lost by anyone for

_any ulterior purpose. The duplicate DMCs’ and. Degrees shall be issued by
him on an application by the candidate on payment of requisite fee;

(n) keep liaison with Dean Faculty of Institution / Heads of Departments with

regard to student’s enrolments, conduct of examinations and on other issues
relating to students and teachers;

,

(0) work under the direct superintendence and direction of the Vice-Chancellor,

(p) receive the Examination forms and issuance of admit card for university
examinations;

(q) countersign and sanctioning of various TA/DA bills in respect of staff,
examiners, supervisory, invigilation and other staff appointed for the conduct
of examinations, Evaluation / Re-evaluation of Answer Books and tabulation /
declaration / publication of Examination results; and

(r) perform or discharge any other function or duty as assigned to him by the
Vice-Chancellor or the Chancellor. -

(4) The Vice-Chancellor may authorise any other officer to exercise any or all of the powers
of Controller of Examinations in his absence.
12. Appointment, terms and conditions of service of the Librarian and his powers and
functions. — (1) Subject to the approval of the Chancellor, the Librarian shall be appointed by
the Vice-Chancellor on the recommendation of the Selection Committee headed by the Vice-
chancellor constituted by the Chancellor for the purpose and he shall be a whole time salaried

officer.

(2) The Librarian shall work under the control and supervision of the Vice-Chancellor and shall
be responsible for the maintenance of all libraries of the University.

(3) The Librarian shall have the following functions and duties, namely:=

(a) he shall have general supervision of the University
he shall prepare the Library budget for the University Library including
Department collections;

- (ec) he shall have the responsibility of receiving and accessioning all libraty materials;
“(d) he shall have the responsibility of initiating the purchase requisition for all tibrary

materials; OO

Libraries;
(b)

(e) he shall keep a copy of a research papers, thesis, dissertations and publications
by faculty and scholars for use by posterity in its repository;
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(f) he shall have the responsibility of renewing in time subscription to journals;
(9) he shall preparea library newsletter at monthly intervals which will carry a

list of

all library materials received since the last preceding newsletter and other timely

library news of interest to students and staff;

(h) he shall initiate, participate and co-operate in programme designed to stimulate

and encourage the use of the library by the students and facuity;

(i) he shall arrange library hours with the approval of Vice-Chancellor so as to permit

maximum library use by both students and faculty members, and

(i) he shall arrange for departments and Academic Units, small collections of

volumes and journals that are in almost constant use by the faculty and students

as references or material.

43. Other Authorities of the University.- - In addition to the authorities specified in section 17,

there shall be the following other authorities of the University, namely:-

(i) the Planning and Development Board;

(ii) the Finance Committee; and

(iii) Alumni Relation Committee.

44. Term of office of the nominated Members of the Governing Body.- (1) The term of the

office of the members of the Governing Body nominated under clauses (c) and (d) of sub-

section (1) of section 18 shall be two years.

(2) If a nominated member under clause (1) ceases to be a member due to resignation or

otherwise a new member shall be nominated in his place for the remaining period.

(3) A nominated member may be re-nominated as a member of the Governing Body after

the completion of the term.

(4) All decisions at the meeting shail be taken by a majority vote of the members present.

The Chairperson at the meeting shall have a second or casting vote in the case of equality.

45. Powers and Functions of the Governing Body.- In addition to the powers mentioned

under sub-section (3) of section 18, the Governing Body shall have the following additional

powers, namely:-
(i) to approve the subsequent statutes to be framed under section 27 and the

First ordinances to be framed under section 28 by the Board of

Management and the subsequent ordinances to be framed by the

Academic Council under section 29;
,

(ii) to establish, equip and maintain the University library or laboratories;

(ii) to provide for research and the advancement and dissemination of

knowledge in such branches of learning as it may deem necessary; and

(iv) to take all such measures and to do all such acts, as may be necessary or

desirable to achieve the objects of the University.

46. Term of office of the nominated Members of the Board of Management.-

(1) The term of office of the members of the Board of Management nominated
under clauses (b), (c) and (d) of sub-section(1) of section 19 shall be three years.

(2) lf a nominated member under clause (1) ceases to be a member due to

resignation or otherwise, a new member shall be nominated in his place for the

remaining period.

(3) member can be re-nominated as a member of the Board of

Management after the completion of term.
A nominated

im



(4) All decisions at the meeting shall be taken by a majority vote of the
members present. The Chairperson at the meeting shall have a second or
casting vote in the case of equality.

(5) The undecided matters shall be forwarded to the Chancellor for decision
and his decision shall be final.

17. Powers and functions of the Board of Management.- As per the provisions of sub-
section (3) of section 19, the Board of Management shall exercise and perform following
powers and fu

(1)

(2)

nctions ,namely:-
The Board of Management shall, subject to control of the Chancellor, have the
power of management and administration of the revenue and property of .the
University and the conduct of all administrative

affairs
of the University not

otherwise provided for.

Subject to the provisions of the Act, the subsequent statutes and the ordinances,
the Board of Management shall, in addition to the other powers vestedin it, have
the following powers, namely:-

(a) to approve teaching and other academic posts and to define the functions and

(b)

©)

(d)

(e)

(f)

(g)

(h)

(i)

conditions of service of Professors, Readers, Lecturers and other Teachers,
and other academic staff employed by the University as recommended by the
Academic Council;
to manage and regulate the finances, accounts, investments, property of the
University and all other affairs of the University and to appoint such agents as
may be considered fit;
to invest any money belonging to the University including any sudden and
unforeseen income, in such stocks, funds, shares or securities as it thinks fit
or in the purchase of immovable property in India with like power of varying
such investment from time to time, provided that no action under this clause
shall be taken without consulting the Finance Committee;
to create administrative, ministerial and other necessary posts after taking into
account the recommendations of the Academic Council and Finance
Committee and to specify the number of appointments thereto;
to regulate and enforce discipline amongst the employees in accordance with
the subsequent statutes and ordinances;
to transfer or accept transfers of any immovable property on behalf of the
University;
to entertain, adjudicate upon, orredress the grievances of the employees and
the students of the University who may, for any reason, feel aggrieved;
to select the common seal for the University and to provide for the use of
such seal; and
to delegate any of its powers to the Vice-Chancellor, the Registrar, the Chief
Finance and Accounts Officer or to any other officer, employees or authority
of the University, or to a committee appointedby it, as it may deem fit;

(3) The Board of Management shall publish an annual report containing.-

(a)

(b)

(c)

a review of the progress made in different spheres of activities of the
University;
the amounts of receipts and disbursements and the purpose for which

theywere made;

the number of officers , teachers and other employees and position and
remuneration of each, the number of students in the several sections and
classes and course of instruction pursued in each; and

12



(d) an estimate of the expenses for the next following year.

18. Constitution of the Academic Council. - (1) The Academic Council shall consist of the
following persons, namely.-

(a) Ex-officio members:-

(i) the Vice-Chancellor (Chairperson);

(ii) the Dean(s) of Faculties of the University;

(iii) the Dean of Academic Affairs;

(iv) the Registrar(Member Secretary);
-

(v) the Controller of Examinations;

(vi) the Dean of Student Welfare;

(vii) the Heads of Departments;

(viii) the Librarian;

(ix) the Directors of the institutes established by the university; and

(x) two Representatives of Teachers.

(b) Other members:-

(i) two persons, not being employees of the University, co-opted by the
Academic Council for their special knowledge;

(ii) the Registrar shall be the Member-Secretary of the Academic Council -

shail not have right to vote;
(iii) ~~ one -third of the members shail form the quorum;
(iv) the members of the Academic Council, other than Ex-officio members,

shall hold office for a term of two years;
(v) all decisions at the meeting shall be taken by a majority vote of the

members present. The Chairperson at the meeting shall have a
second or casting vote in the case of equality; and

(vi) the undecided matters shall be forwarded to the Chancellor and
decision of the Chancellor thereon shall be final.

19. Powers and function of the Academic Council. - (1) The Academic Council being
principal Academic Body of the University shall, supervise, direct and control, and be
responsible for the maintenance of standards of instructions, education and examinations and
other matters connected with the obtaining of degrees and exercise such other powers and
perform such other duties as may be specified by the subsequent statutes.

(2) Without prejudice to the generality of the foregoing powers, and subject to the provisions
of the Act, the subsequent statutes and the ordinances, the Academic Council shall in addition:
to all other powers vested in it, have the following powers and duties, namely:-

(a) to exercise general supervision over the academic policies of. the University, and
to give directives regarding methods of instructions, combined teaching among
Academic Units, evaluation of research or improvements in academic standards;

(b) to bring about Inter-disciplinary, Inter-Faculty co-ordination_to establish or appoint
committees for taking up projects;

(c) to consider matters of general academic interests either on its own initiative or
referred to it by a Faculty or Board of Management and to take appropriate action
thereon;

13



(d) to frame regulations in consonance with the subsequent statutes and ordinances
regarding the academic functioning of the University, discipline, residence,
admissions, award of fellowships and studentships, fee concessions, attendance,
internal assessment etc.;

(e) to recommend to the Board of Management the draft of new ordinances or draft
amendments to the existing ordinances relating to,-

(i) the qualifications of teacher,

- (ii) student participation in Academic Units’ affairs and governance;

(iii) management of Academic Units;

(iv) degrees, diplomas, certificates, and other academic distinctions to be
awarded by the University, qualifications for the same, the duration of the
courses of study and other essential features of such courses and the type
and nature of examination for such degrees, diplomas or certificates and
other academic distinctions:

(v) the conduct of examinations, including the terms of office and the manner
of appointment and the duties of examining bodies, examiners and
moderators;

,

(vi) the admission of the students of the University and their enrolment, the
maintenance of discipline among the students; the conditions regarding
the residence of students;

(vii) . the conditions for award of fellowships, scholarships, Stipend, medals and
prizes;

(viii) the fee to be charged for courses of study and for admission to the
examinations, degrees and diplomas of the University;

(ix) remuneration to be paid to examiners, moderators and tabulators, etc;

(x) creation, composition and functions of other bodies, committees, or boards
necessary or desirable for improving the academic life of the University;

(xi) special arrangements, if any, for the residence, discipline and teaching of
women students;

(xii) to recommend to the Chancellor introduction of new subject(s) or opening
of new department(s) or Institute(s) or school{s) or centre(s) of studies i.e.
Academic Units in a particular Faculty(ies). However, the Academic
Council shall evaluate the performance of existing Faculty(ies) before
finally recommending to the Board of Management in the matter:

Provided that if the Board of Management disagrees with the
Academic Council, it may adopt the draft in an amended form or reject it

by a two-thirds majority of the members present and voting: and if the
- majority of two-thirds members is not available, the matter shall be
referred to the Chancellor, whose decision thereon shall be final.
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to prescribe number , qualifications and other eligibility conditions for teachers
and other academic staff subject to the qualifications specified by UGC and other

regulatory bodies;

(f)

(g) to specify the manner of appointment to temporary vacancies of academic staff;

(h) to provide for the setting up of Chairs, appointment of visiting Professors,
Emeritus Professors, Fellows, Artists, and Writers and determine the terms and
conditions of such appointments;

(i) to fix the remuneration payable to the course writers, counsellors, examiners and

invigilators and travelling and other allowances payable, after consulting the
Finance Committee; and :

() to institute fellowships, scholarships, distinctions, studentships etc.

20. Meetings of the Academic Council. - (1) The meeting of Academic Council shall be held
on such date and at such time and place as may be fixed by the Vice-Chancellor.

(2) The copies of the agenda of the meeting shall be supplied to the members at least
fifteen days before the meeting.

(3) The quorum of the meetings of the Academic Council shall be one- third of its total

members.

(4) All questions to be considered in a meeting of the Academic Council shall be decided by
a majority of votes of the members present. The Chairperson of the Academic Council shall be
entitled to vote and in case of equality, the Chairperson shall exercise the deciding vote.

21. Powers and duties of the Planning Board. - The powers and duties of the Planning
Board shail be as under:-

(1) The Planning Board shall consist of the Vice- Chancellor and not more than six members to
be nominated by the Chancellor.

(2) All the members of the Planning Board, other than the Vice- Chancellor, shail hold office for
a term of three years.

(3) The Planning Board shall design and formulate appropriate plans for development and

expansion of the University, and it shall, in addition, have the right to advise the Chancellor,
Board of Management and the Academic Council on any matter which it may deem necessary
for the fulfillment of the objects of the University.

(4) The Planning Board may constitute such committees as may be necessary for planning
and monitoring the programmes of the University.

(5) The Planning Board shall meet at such intervals as it may deem expedient, but it shall
meet at least twice in a year.
(6) The Vice-Chancellor shall be the Chairperson of Planning Board.

(7) All decisions at the meeting of the Planning Board shall be taken by a majority vote of

the members present. The Chairperson at meeting shall have a second or casting vote in the

case of equality.
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22. Powers and duties of the Finance Committee. - (1) The Finance Committee shall consist
of the following, namely:-

(i) the Vice-Chancellor,
(ii) One person to be appointed by the Board of Management from amongst its

members other than an employee of the University;
(iil) three persons to be nominated by the Chancellor, and
(iv) one member as Government Representative.

(2) The Vice-Chancellor shall be the Chairperson of the Finance Committee.

(3) The Chief Finance and Accounts Officer shall be the ex- officio Member Secretary of the
Finance Committee and he shall have a right to vote.

(4) Every member of the Finance Committee, other than the ex-officio Member, shall holdoffice for a term of three years from the date on which he becomes a member of the
Committee.

(5) Three members of the Finance Committee shall form a quorum for a meeting of the
Committee.

(6) The Finance Committee shall meet at least thrice in a year to examine the accounts and
scrutinize the proposals for expenditure:

Provided that a period of not exceeding 180 days shall elapse between two consecutive
meetings.

(7) All proposals relating to revision of grades, up gradation of the pay-scales and those
items which are not included in the budget, shall be examined by the Finance Committee before
those are considered by the Board of Management.

(8) The Finance Committee shall fix the limits for the total recurring and non-recurring
expenditure for the year, based on income and resources of the University, and no expenditureshall be incurred by the University in excess of the limits so fixed, without the approval of theFinance Committee.

(9) The annual accounts and the financial estimates of the University prepared by the Chief
Finance and Accounts Officer shall be laid before the Finance Committee for consideration and
comments and thereafter submitted, with or without amendments to the Board of Managementwithin the overall ceiling fixed by the Committee.

23. The Faculties. - (1) The University shall have such Faculties as may be specified in the
subsequent statutes.

(2) Each Faculty shall consist of such Academic Units as may be specified in the
ordinances.

(3) No department shall be established or abolished except in accordance with the
provisions as may be specified in the subsequent statutes.

24. Miscellaneous provisions concerning Authorities.- (1) Other Committees.- The
Governing Body or the Academic Council may appoint such Boards or Committees consistingof members of the Governing Body or Academic Council and while making such appointment
may appoint such other persons as the authority in each case may think fit; and such Board or
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Committee may deal with the subject assigned to it subject to subsequent confirmation by the

authority which appointed it.

(2) Elected Chairperson to preside where no provision is made in the statutes. - Where,

under the Act, the statutes or the ordinances, no provision is made for a Chairperson to preside

over a meeting of any University Authority, Board or Committee, or when the Chairperson is

absent, the members present shall elect one amongst them to preside over the meeting.

(3) Resignation. — (a) Any member other than an ex-officio Member of the Governing Body, the

Board of Management, the Academic Council or any other Authority of the University or

Committee may resign by a letter addressed to the Registrar and the resignation shall take

effect as soon as letter is received by the Registrar;

(b) Any officer (whether salaried or otherwise) may resign his office by a letter addressed to the

Registrar:

Provided that such resignation shall take effect only on the date from which the same is

accepted by the authority competent to fill the vacancy.

(c) If any member of any Authority ceases to be a member of that Authority from which he has

been elected or nominated or appointed he shall cease to be the member of board or

committee concerned.

25. The manner of appointments and removal of teaching posts. - (1) The teachers of the

University shall be appointed by the Vice-Chancellor on the recommendation of selection

committee with the approval of the Chancellor.

(2) The Academic Council may, by a special resolution passed by a majority of not less than

two-thirds of the members present and voting, withdraw recognition of a teacher:

Provided that no such resolution shall be passed until a notice in writing has been given
to that teacher to show cause, within such time as may be specified in the notice as to why
such resolution should not be passed and until his objections, if any, and any evidence he may

produce in support of them, have been considered by the Academic Council.

(3) No person shall be appointed or recognized as a teacher of the University for the regular

post except on the recommendations of a Selection Committee constituted for the purpose.

(4) The Vice-Chancellor shall be authorized to make need based ad-hoc or contract

appointments for a period not exceeding one year.

26. Selection Committee.- (1) There shall be Selection Committees for making

recommendations for appointments to the posts of the Professor, Reader(Associate Professor),
Assistant Professor, Lecturer, Registrar, Controller of Examinations, Finance Officer and the

Librarian.

(2) Every Selection Committee under clause(1) shall consist of the Vice-Chancellor who shall
be the Chairperson thereof, and person(s) nominated by the Chancellor and, in addition, the

Selection Committee for making recommendations for appointment to a post specified in

column (1) of the table below shall have as its members the persons specified in the

corresponding entry in column (2) of the said table: -

17



(i) The Head of the Department concerned if he is
Professor.

Professor/ Reader

(i) Two persons not connected with the University,nominated by the Chancellor, out of a panel of the
names recommended by the Vice-Chancellor having
special knowledge of or in the subject with which the
Professor will be concerned.

Assistant - (i) The Head of the Department concerned.
Professor/
Lecturer (i) Two persons not connected with the University,nominated by the Chancellor out of a panel of the

names recommended by the Vice-Chancellor having
special knowledge of or in the subject with which the
Assistant Professor or Lecturer will be concerned.

Registrar / Three persons nominated by the Chancellor. OneController of member each should be an expert in Academic
Examination/ Administration, Management and FinanceChief Finance and respectively.Account officer

;
Librarian Two persons connected with the University, who

have special knowledge of the subject or LibraryScience to be nominated by the Chancellor.

(3) The recommendations of the Selection Committee shall be subject to the regulationsissued by the University Grants Commission or other regulatory bodies as the case may be,from time to time, with regard to appointment and promotion of Professors, Reader (AssociateProfessors), Lecturers and administrative posts of the University.
27. The manner of appointments of non-teaching posts.- (1) All Candidates to non-teachingposts shall be appointed by the Chancellor on the recommendations of the Selection committee
consisting of --

(i) the Vice-Chancellor (Chairperson):
(ii) two members nominated by the Board of Management; and

(iii) the Registrar ---- Member Secretary
(2) The Member Secretary of the committee shall keep record of its proceedings and shall
perform such other functions as may be assigned to him by the Vice-Chancellor.
28. Terms and Conditions of Service of the teaching posts.- (1) All the teachers and otheracademic staff of the University shall, in the absence of any agreement to the contrary, be
governed by the terms and conditions of service as may be specified in the subsequentstatutes.

(2) The emoluments ofmembers of the academic staff shall be such as may be specified in the
subsequent statutes.

(3) Every teacher and member of the academic staff of the University shall be appointed on a
written contract, the form of which shall be specified in the subsequent statutes.
(4) A copy of every contract referred to in clause (3) shall be deposited with the Registrar.
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(5) Any dispute arising out of a contract between the University and those mentioned in clause
(1) shall at the request of the teacher or the officer or employee concerned, or at the instance of
the University:be referred to a Committee consisting of one member appointed by the authority
competent to make the appointment, one member nominated by the employee concerned and
an umpire appointed by the Chancellor and the decision of the Committee shall be final.

29. Removal of Teachers .- (1) Where there is an allegation of misconduct against a teacher,
the Vice-Chancellor may, if he thinks fit, by order in writing place the teacher under suspension
and shall forthwith report to the Board of Management, the circumstances under which the
order was made:

Provided that the Board of Management may, if it is of the opinion that the
circumstances of the case do not warrant the suspension of the teacher, revoke that order.

(2)
~

Notwithstanding anything contained in terms of his contract of service or of his

appointment, the Chancellor shall be entitled to remove a teacher on the ground of misconduct:

Provided that the Chancellor shall not be entitled to remove a teacher except for a good
and sufficient cause and after giving three months notice in writing or payment of three months’

salary in lieu of notice.

(3) No teacher shall be removed under clause (2) until he has been given a reasonable
opportunity to show cause against the action proposed to be taken with regard to him.

(4) The removal of a teacher shall take effect from the date on which the order of removal is
made:

Provided that where a teacher is under suspension at the time of his removal, the
removal shall take effect on the date on which he was placed under suspension.

(5) Notwithstanding anything contained in these statutes, a teacher shall be entitled to

resign by giving three months notice in writing to the Vice-Chancellor.

30. Terms and Conditions of Service of the Non-teaching posts. - (1) All the employees of
the University, other than the teachers and other academic staff shall, in the absence of any
contract to the contrary, be governed by the terms and conditions of service as may be
specified in the subsequent statutes.

(2) The manner of appointment and emoluments of employees, other than the teachers and
other academic staff, shall be such as may be specified in the subsequent statutes.

31. Removal of employees other than a teacher.- (1) Notwithstanding anything contained in

terms of his contract of service or of his appointment, an employee, other than a teacher, may
be removed by the authority which is competent to appoint the employee if he has incurred any
of the following disqualifications, namely:-

(a) he is of unsound mind and stands so declared by a competent authority;
(b) he is an un-discharged insolvent;

(c) he has been convicted by the court of law of any criminal offence or an
offence involving moral turpitude; and

,

(d) he is otherwise guilty of proven misconduct:

Provided that no employee shall be removed without the approval of the Chancellor.
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(2) No employee shall be removed from service under clause (1) until he has been given a
reasonable opportunity to show cause against the action proposed to be taken with regard to
him. .

(3) Where the removal from service of an employee is for a reason other than that specified
in clause(1), he shall be given three months notice in writing or paid three months salary in lieu
of notice, provided the employee is a permanent regular employee. In case of employee who is
on probation only one month notice is required.

(4) Notwithstanding anything contained in these Statutes, an employee, other than a
teacher, shail not be entitled to resign unless he—

(a) gives a three months’ notice in writing to the appointing authority or pays to the
University three months’ salary in lieu of notice, if he is a permanent employee;
and

(b) gives one months’ notice in writing to the appointing authority or pays to the
University one month salary in lieu thereof in any other case.

32. Code of Conduct for Employees. - (1) Every employee shall, at all times maintain
absolute integrity and devotion to duty, and also be strictly honest and impartial in his official
dealings.

(2) An employee shail at all times be courteous in his dealings with other members of the
staff, students and general public.

(3) |
Uniess otherwise provided specifically in the terms of appointment, every employee shall

be whole-time employee of the University, and may be called upon to perform such duties, as
may be assigned to him by the concerned authority or officer, beyond scheduled working hours
and on holidays and during vacations. These duties shall inter alia include attendance at
meeting of committees to which he may be appointed by the University.

(4) An employee shall be required to adhere to the scheduled hours of work, during which he
is required to be present at the place of his duty.

(5) Except for valid reasons and for unforeseen contingencies no employee shall be absent
from duty without prior written permission.

(6) No employee shail leave station except with the previous written permission of proper
authority, even during leave or vacation.

(7) Before leaving the station, an employee shall inform the Head of the Department to whom
he is attached, or Dean of Studies if he is himself the Head of a Department, of the address
where he would be available during the period of the absence from station.

(8) No employee shail take active part in politics in the campus of the University or exploit
his official position or permit the use of University facilities for political purposes.

(9) No employee shall, in any broadcast or in any document published anonymously or in
his own name or in the name of any other person or in any communication to the press or in

any public utterance, make any statement of fact or opinion:-

(a) which has the effect of an adverse criticism of any policy or action
of the University; or

am) which is capable of embarrassing the relations between the
University and the Central Government or any State Government
or any other Institution or organization or members of public; or
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(c) which exploits the name of the University or his position therein; or

(d) Nothing in this paragraph shall apply to any statements or views

expressed by an employee in his official capacity or in the due

performance of the duties assigned to him.

(10) Save as provided in sub-para (c) (iii) of this para--

(a) no employee shall, except with the previous sanction of the concerned authority,

give evidence in connection with any inquiry conducted by any person,

Committee or authority.

(b) where any sanction has been accorded under sub-parac (i) no employee giving

such evidence shall criticize the policy or any action of the University or the

Central Government or any State Government.

(c) nothing in this para shall apply for--

(i) evidence given at any inquiry before any authority

appointed by the University, by Parliament or by a State

Legislature; or

(ii) evidence given in any judicial inquiry; or

(iii) evidence given at any departmental enquiry ordered by

the University authorities.

(11) No employee shall, except in accordance with any general or special order of the

concerned authority or in the performance in good faith of the duties assigned to him,

communicate, directly or indirectly, any official document or information to any person to whom

he is not authorized to communicate such document or information.

(12) No employee shall, except with the prior written permission of the concerned authority,

engage himself directly or indirectly, in any trade or business or undertake any employment

outside his official assignments.

(13) No employee shall speculate in any business nor shall make or permit his spouse or any

members of his family to make, any investment likely to embarrass or influence him in the

discharge of his official duties and shall lend money at interest to any person nor shail he

borrow money from any person with whom he is likely to have official dealings.

(14) An employee shall so manage his private affairs as to avoid habitual indebtedness or

insolvency. When an employee is found liable to arrest for debt or has recourse to insolvency or

when it is found that a moiety of his salary is continuously being attached, he may be liable to

dismissal. Any employee, who becomes the subject of legal proceedings for insolvency shall

forthwith report full facts to the University authorities. Incase any employee gets

involved in some criminal proceedings shall immediately inform the competent authority through

the Head of the Department to which he is attached, irrespective of the fact whether he has

been released on bail or not and the employee who is detained in police custody whether on

criminal charge or otherwise for a period longer than 48 hours shall not join his duties in the

University unless he has obtained written permission to that effect from the Dean of Studies of

who

the Institution.

(15) Every member of the staff shall, on first appointment in the University service and

thereafter at such intervals as may be prescribed by general or special orders of the concerned

authority, submit return in such form as the University may prescribe in this behalf, of all

movable and immovable property owned, acquired or inherited by him or held by him on lease

or mortgage, either in his own name or in the name of any member of his family or in the name

of any other person.
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(16) No employee shall, except with the prior sanction of the concerned authority, have
recourse to any court of law or to press for the vindication of any official act which has been the
subject matter of adverse criticism or an attack of defamatory character:

Provided that nothing in this para shall. be deemed to prohibit an employee from
vindicating his private character or any act done by him in his private capacity.

(17) Whenever an employee wishes to put:forth any claim, or seeks redress of any wrong
done to him, he shall forward his case through proper channel, and shall not forward advance
copies of his representation to any higher authority, unless the lower authority has rejected the
claim or refused relief, or the disposal of the matter is delayed by more than three months;
provided that no employee shall be signatory to any joint representation addressed to the
authorities for redress of any grievances or for any other matter.

(18) An employee shall be governed by the provisions of the subsequent statutes regarding
imposition of penalties for breach of any conduct rules or otherwise and preferring an appeal
against any such action taken against him.

33. The procedure for arbitration.- (1) Any dispute arising between the University and an
employee of the University and the same not being decided for a period more than one year,
Shall, on the request of either party be referred to a Arbitral Tribunal for decision, which shall
consist of the following :-

(i) a.Chairman nominated by the Chancellor;
(ii) one person nominated by the Board of Management; and

.

(ii) one person nominated by the employee concerned.

(2) The University shall furnish any record, report or other information called for by the
Arbitral Tribunal to discharge its function in an efficient manner.

(3) The decision of the Arbitral Tribunal shall be final and no suit shall lie in any civil court in
respect of the matter decided by it.

(4) Any student or candidate for an examination whose name has been removed from the
rolis of the University by the orders or resolution of the Vice-Chancellor, Discipline Committee
or Examination Committee, as the case may be, and who has been debarred from appearing at
the examination of the University for more than one year, may, within ten days of the date of
receipt of such orders or copyof such resolution by him, appeal to the Chancellor and the
Chancellor may confirm, modify or reverse the decision of the Vice-Chancellor or the
Committee, as the case may be and any dispute arising out of any disciplinary action taken by
the University against a student shall, at the request of such student, be referred to the Arbitral
Tribunal in the manner as may be specified in the ordinances/regulations.

(5) Every employee or student of the University or any Academic Unit shall, notwithstanding
anything contained in the Act, have a right to appeal within such time as may be specified in the
subsequent statutes, to the Chancellor against the decision of any officer or authority, as the
case may be, and thereupon, the Chancellor may confirm, modify or reverse the decision
appealed against.

(6) All disputes shall be subject to jurisdiction of the Civil Courts, Solan, District Solan,
Himachal Pradesh.

(7) No suit or other legal proceedings shall lie against any officer or employeeof the
University for anything which is in good faith done or intended to be done in pursuance of any of
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the provisions of the Act ibid or the statutes or the ordinances made under the said Act.

34. Maintenance of discipline among students of the University. - (1) All powers relating

to discipline and disciplinary action shall vest in the Vice-Chancellor.

(2) The Vice-Chancellor may delegate all or such powers as he deems proper to such other

persons as he may specify in this behalf.

(3) Without prejudice to the generality of powers to enforce discipline under these statutes,

the following will amount to an act of gross indiscipline:-

(a)

(b)

(c)

(d)

(e)

(f)

(9)

(h)

(i)

(i)

physical assault, or threat to use physical force, against any member of the

teaching and non-teaching staff or student of the University or Academic

Unit;

carrying or use of, or threat of use of any weapon;

any violation of the provisions of the Protection of Civil Rights Act, 1955 (22

of 1955);

violation of the status, dignity and honour of students belonging
to the

Schedule Castes and Tribes;

any practice whether verbal or otherwise derogatory to women;

any attempt to bribe or corruption in any manner;

wilful destruction of institution and property;

creating ill will or intolerance on religious or communal grounds;

causing disruption in any manner in the academic functioning of the

University system; and

ragging.

(4) Without prejudice to the generality of his powers relating to the maintenance of discipline

and taking such action in the interest of maintaining discipline as may seem to him appropriate,

the Vice-Chancellor, may in the exercise of his powers order or direct that any student or

students-

(a) be expelled; or

(b) be, for a stated period rusticated; or

(c) be not for a stated period, admitted to a course or courses of study in any

Academic Unit; or

(d) be fined with a sum of rupees that may be specified; or

(e) be debarred from taking a University or Academic Unit Examination or

Examinations for one or more years; or
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(f) that the result of the student or students concerned in the examination in

which he or they have appeared be cancelled.
(5) The Dean of Academic Units, Head of the Halls, Deans of Faculty(ies), Heads of

Teaching Departments in the University and the Librarian shall exercise disciplinary authority
over students in their respective Academic Units, Halls, Faculties and Teaching Departments, in
the University as may be necessary for the proper conduct of the Academic Units, residence
halls and teaching in the concerned Departments subject to the approval of the Vice-chancellor.

(6) Without prejudice to the powers of the Vice-Chancellor and the officers, detailed

regulations of discipline and proper conduct shall be framed by the University.

(7) At the time of admission, every student shall be required to sign a declaration that on
admission he submits himself to the disciplinary jurisdiction of the Vice-Chancellor and other
authorities who may be vested with the authority to exercise discipline under the Act ibid, the
statutes, the ordinances and the regulations.

35. Prohibition of and Punishment for Ragging. - (1) Ragging in any form shall be strictly
prohibited, within or outside the premises of University or Academic Units.

(2) Any individual or collective act or practice of ragging shall amount to a gross indiscipline
and shall be dealt with under this statute.

(3) Ragging for the purposes of these statutes, ordinarily means any act, conduct or practice
by which dominant powers or status of senior students is brought to bear on students freshly
enrolled or students who are considered junior or inferior by other students and includes
individual or collective acts or practices which-

(a) involve physical assault or threat to use of physical force;

(b) violate the status, dignity and honour of women students;

(c) violate the status, dignity and honour of students belonging to the
Scheduled Castes and Tribes;

.

(d) expose students to ridicule and contempt and affect their self
esteem; and

4

(e) entail verbal abuse and aggression, indecent gestures and
obscene behaviour.

(4) The Dean of a Faculty(ies), the Heads of the Departments or Academic Units or

University Hostel or Halls of Residence shall take immediate action on any information of the

occurrence of ragging.

(5) Notwithstanding anything in Clause (4), the officer may also enquire into any incident of

ragging and make a report to the Vice-Chancellor of the identity of those who are indulged in

ragging and the nature of the incident.

(6) The officer may also submit to the Vice-chancellor an initial report establishing the

identity of the perpetrators of ragging and the nature of the ragging-ingident.
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(7) If the Dean of a Faculty(ies) or Heads of the Department or an Academic Unit is satisfied

that for some reason, to be recorded in writing, it is not reasonably practical to hold such an

enquiry, he may so advise the Vice-Chancellor accordingly.

(8) When the Vice-Chancellor is satisfied that it is not expedient to hold such enquiry, his

decision thereon shall be final.

(9) On receipt of a report under Clause (5) or (6) ora determination by the relevant authority

under Clause (7) disclosing the occurrence of ragging incidents described in Clauses 3(a), 3(b)

and 3(c); the Vice-Chancellor shall direct or order rustication of a student or students for a

specific number of years.

(10) The Vice-Chancellor may in other cases of ragging order or direct that any student or

students be expelled or be not for a stated period, admitted to a course of study in an Academic

Unit or in a Departmental Examination for one or more years or that the result of the student or

students concerned in the examination or examinations in which they appeared be cancelled.

(11) Incase students who have obtained degrees of the University are found guilty under this

statute, appropriate action for withdrawal of degrees conferred by the University shall be

initiated.

(12) For the purpose of this statute, abetment of ragging whether by way of any act, practice

or incitement of ragging shall also amount to ragging.

(13) All the Academic Units within the University shall be obligated to carry out

instructions/directions issued under this statute, and to give aid and assistance to the Vice-

Chancellor to achieve the effective implementation of the same.

36. Institution of Fellowships, Scholarships, Studentships, Medals, Prizes, etc. - (1) The

Academic Council shall initiate action in consultation with the appropriate Faculty of each

Academic Unit and recommend the institution of tuition freeships, fellowships, scholarships,

medals, prizes, etc. The Academic Council shall recommend these awards to the

Chancellor for confirmation.
studentships,,

(2) it shall be the responsibility of the each Dean of Faculty or head of the Academic Unit to

ensure sufficient provision in the budget for the schemes approved by the Academic Council.

(3) The Board of Management shall have full powers to make rules and regulations for the

purposes of award, suspension, or cancellation of the tuition free ship, fellowships,

scholarships, studentships, medals, prizes etc., approved by it: -

Provided that the existing schemes of tuitions freeships, fellowships, scholarships,

studentships, medals, prizes, Merit-cum-Means Scholarships, Educational Loans and other

concessions shall continue to be in force until such time as they are replaced, altered or

otherwise dealt with by the Chancellor

(4) The tuition fee concessions may be granted on the basis of merit as may be decided by

the Academic Council from time to time.

37. Admission policy.- (1) Subject to the provisions of the Act and any other law for the time

being in force, the admissions in the Under-Graduate/Integrated/Post-Gratuate/Doctral
programs shall be made strictly on the basis of meit/rank in the entrance examination

conducted at State level or All India level or marks/grades obtained in the qualifying

examination and achievements in co-curricular activities. In case no entrance test is conducted

at State level or All India level for a program, the University may conduct its own entrance test.
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"In. case no examination. is conducted by the University, merit in the qualifying
examination shall be the criteria for admission.

The eligibility criteria and procedure for admission in various programs run by the
University shall be specified through the ordinances/regulations from time to time.

(2) Atleast 25% seats for admission to each course shall be reserved for students who are
bonafide Himachalis. University shall reserve seats for candidates belonging to the Scheduled
Castes, the Scheduled Tribes, Physically Handicapped and other socially and educationally
backward classes to an extent as notified by the Government of Himachal Pradesh from time to
time:

Provided that in case seat(s) allotted under reserved categories remain vacant ,. the
seat(s) shall be converted to general category and offered to the candidates belonging to the
general category.
38. Provisions regarding fee to be charged from the students.- (1) The Fee Structure of the
University shall be decided as per the provisions of section 32 of the Act.
(2) The fee shall be charged on semester/annual basis and time schedule for collecting the
fee shall be notified in the prospectus.
39. Provisions regarding number of seats in different courses.-(1) Total number of seats in
different courses shall be decided by the Academic Council and approved by the Chancellor.
However, reservation of seats for different categories in each course shall be kept as per
prevalent Government rules and vacancies in different categories may be filled by open
category candidates.

(2) Number of seats in different courses may be increased or decreased at the discretion of
the Academic Council subject to approval of the Chancellor.
(3) The distribution of seats in different courses shall be decided by the Academic Council
with the approval of the Chancellor.

By Order,

Principal Secretary (Hr. Education) to the
Government of Himachal Pradesh
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No. EDN-A-Ka (3)-15/2009- Shimla-171002, the 30" July, 2010

Copy for information and necessary action to:-
O
N
O
O
RW

O
N
>=

11.
12.

13.

The Secretary to the Governor, Himachal Pradesh, Shimla.
The Principal Secretary to the Chief Minister, Himachal Pradesh, Shimia.
The Pvt. Secretary to the Education Minister, Himachal Pradesh, Shimla-2
All the Principal Secretaries/Secretaries to the Government of Himachal Pradesh.
The Secretary, HP Vidhan Sabha, Shimla-4.
The Secretary, University Grant Commission, Bahadur Shah Zafar Marg, New Delhi.
The Registrar, Himachal Pradesh University, Summer Hill, Shimla-5.
The Registrar, Yashwant Singh Parmar Horticulture and Forestry Uni., Nauni, Solan,
HP.
The Registrar, CSK Krishi Vishava Vidyalaya, Palampur, Distt. Kangra, HP.
The Director of Higher Education, HP, Shimla-01.
The Director of Elementary Education, HP Shimla-01.
The Controller, Printing & Stationery, H.P., Shimla-5 with the request to publish this
notification in Rajpatra (extra-ordinary).
The Guard File.

10

Addl. Secretary (Hr.Edu.) to the
Government of Himachal Pradesh.
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